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By Advocate:

CENTRAL ADMINISRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No.238 of 2009

0.A.238/2009

Date of Order: This, the )oéﬁidcy of June 2010

HON'BLE MR.MUKESH KUMAR GUPTA, JUDICIAL MEMBER

Sri Jitendra Mudgal

Son of Late Rgjendra Prasad Mudgal
16 Bishwa Sakha Colony '
Khargone {West Nimar), M.P.
Pin-451001

-Versus-

Union of India

Represented by the Secretary

to the Government of India

Ministry of Human Resource Development
New Delhi-110 048.

Novod'oyc Vidyalaya Samiti

Represented by the Commissioner
Kailash Colony, New Delhi-110048.

The Commissioner
Navodaya Vidyalaya Samiti
Kailash Colony, New Delhi-110048.

Deputy Commissioner

Navodaya Vidyadlaya Samiti

Regional Office, Temple Road, Barik Point
Lachumiere, Shillong, Pin-793001.

Principal

Jawahar Navodaya Vidyalaya, Golaghat
Sensuwaq, P.O.-Chinatdii, District:- Golaghat
Pin:-785621.

By Advocate: Mrs. RS.Choudhury
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HON'BLE MR.MADAN KUMAR CHATURVEDI, ADMINISTRAIVE MEMBER

... Applicant.

Mr.A.Dasgupta dlong with Mr.K.M.Hadloi.

... Respondents
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O.A.238/2009

ORDER

MUKESH KUMAR GUPTA, MEMBER (J):

Jitendra Mudgal Trained Graduate Teacher (English),
Jawahar Navodaya Vidyalaya, Golaghat, Navodaya Vidyaiaya Samifi
(NVS in short) in this O.A. challenges validity .of order dated 15.09.2009
{Annexure-G), Whereby his services have been terminated besides

chadllenging relieving order dated 17.10.2009.

2. Facts, as projected, are that he holds M.A. and B.Ed.
degrees from indore Universi'fy, participated in the selection process, and
on being selected, was appointed as Trained Graduate Teacher (TGT in
short) vide order dated 28.06.2006 (AnnexureQI ). Said appointment was
temporary in the pay scale of Rs.5500-9000/-. He was placed on
probation for a- period of two years. Vide clause 2 of the terms and
conditions of appoin‘rme.n’r, during the period of probation, his services
can be dispensed with without assigning any reason. While on probation,
applicant, in case wanted to resign was required to give one month’s
n}oﬁce. He was dlso required to execute a bond to serve for 10 years in
North East Region including Sikkim. Vide clause 11 of the terms and
conditions, he was to be governed by the relevant rules and orders in

force from time to ﬁme in the Samiti.

3. His grievance is that his probation was extended for a period
of one year vide order dated 28.02.2008. Thereafter his services were
terminated vide impugned order dated 15.09.2009 without assigning any

reason.
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0O.A.238/2009

4, Mr.A.Dasgupta, learned counsel appearing for applicant

along with Mr.K.M.Haloi, raised the foliowing contentions:-

(i)  Termination order is capricious, violative of Articies 14 & 16 of
the Constitufion of India. His services were dispensed with
without assigning any reason. If the veil of the order is lifted,
it would appear that said termination is founded on
stigmatic réoson - commission of misconduct without

hoiding any departmental enquiry.

(it} Hevhcd discharged his assigned duties witfu’rmos’r sincerity
and there was no room to question his efficiency and
suitability from any corner. Memorandum dated 27.01.2009
requiring him to explain about his dlleged absence on
Republic Day celebration had been duly explained on
31.01.2009 stating that he could not participate in said
celebrafion as he was unwell on said date. Another
memorandum dated 13.07.2009 issued by respondent no.5
.had dlso been éxploined on 18.07.2009 stating that he could
not present himself in PTC general body meeting as he was

busy with Social Science test of class- VIl.

(iii) One month’s notice, as prescribed vide Rule 5{1) of Central
Civil Services {Temporary Services) Rules, 1965, was not
served upon hi»m, and therefore, termination order is non-est

gp and violative of said rule.
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0O.A.238/2009

(iv) The stigma fastened upon him cannot be erased by mere
employing the work ‘unsuitabiiity’. That apart, suitabiiity of
teaching qudlity cannot be assessed merely because he did
not attend the Republic Day celebration or so-co!led
absence in the guardianfteacher meefing. Suitability of
teacher has to be assessed based on inteliectual resources.
Itis not the case of unsuitability for retention in service, but a
case of misconduct. The word ‘unsuitability’ is a
camouflage. No material has been piaced on record by the
respondents to suggest that he was redlly found unsuitable.
Termination order is based on predetermined and mala fide

intention to suppress the real cause.

(vl NVS, being a instrumentadlity of the State, has a duty to act
fairly as well as to act as a model employer. The order is
punitive, based on no vdiid reason, but grounded on

extraneous consideration..

Placing strong reliance on (2008) 2. SCC 479, Nehru Yuva Kendra
Sanghathan v. Mehbub Alam Laskar particuiarly para 9, 16 and 21, it was
contended that foundation of the order was a misconduct, as reflected
vide memorandums dated 27.01.2009 cn}d 13.07.2009 and advisory note
d'ated 18.07.2009. Material, which amounts to sfigma need not be
¢ontcined only in the order of termination, but may also be contained in
an order or proceeding referred to in the order of termination or
annexure thereto, strongly canvassed, learned counsel for the applicant.

Reliance was aiso placed on 1995 Supp (1) SCC 557, Syed Azam Hussaini
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0.A.238/2009

v. Andhra Bank Limited, to contend that Rule 5 of CCS (Temporary) Rules
was construed to the effect that simuitaneous payment of one month'’s

salary is a condition precedent.

5. Contesting the claim laid and by fiing detail reply and
placing on record minutes of DPC held on 10.09.2009, vice which
termination has been recommended, it was stated that NVS has its own
sets of rules' and regulations for recruitment etc., but follow some
nofifications and the Central Civil Services Rules in certain areacs.
Applicant joined service on 15.07.2006, was initidlly placed on probation
for a period of two years. Based on the recommendation of DPC dated
24.01.2008 and noticing applicant’s performance below the mark,
probation was extended for a period of one year vide order dated
28.02.2008. His performance was again assessed by the Committee
meeﬁnQ held on 10.09.2009, which in all considered 74 cases for
declaration of probationary period based on ACR/SPR grading for the
last three consecutive years. After careful verification and ’fhoroﬁgh_
examination of individual cases, it recommended clearance of
probation period of 63 employees and terminatfion of 4 employees
including the applicant. Consequently termination order dated
1.5.09.2009 was issued and he was relieved vide order dated 17.10.2009.
His service was not found satisfactory ond he was not performing his
duties sincerely. The Principal of the school was constrained to issue
explanatory note dated 05.07.2007. His assessment report revealed that
his performance was below the mark and in fact he had no interest in
teaching. The appointment order dated 28.06.2006 itself clearly

envisages that unsqfisfacfory performance of the incumbent during
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0.A.238/2009

probation period would render him liable to be discharged from service.
The settled law specificdlly provides that a power is vested with the
appointing authority to terminate the service of a probationer, if it finds

his performance to be unsatisfactory during the period of probation.

6. Mrs.R.S.Choudhury, learned counsel for the respondents also
placed strong reliance on Mehbub Alam Llaskar (Supra), particularly
paras 21-23 to contend that satisfaction of fhe responden'té resfed"ori the
unsatisfactory performance of the applicant and the impugned action
had not been based on any misconduct, as projec’fed. In any case,
distinction befwéen the foundation and motive in relcn‘ibn to an order of
termination is either thin or overlapping. It would be. difﬁcuh" either to
categorize or classify stictly orders of termination simpﬁcifer'&fciﬁng in one
or the other category, based on'miscon‘duct as foundcﬁciﬁ for passing
the order of termination simpliciter or on motive on the ground of
unsuitability to continue in service. Leamed‘ counsel strongly emphasizes
that impugned_ termination order is an order simpliciter based on
unsatistactory performance and nothing more should be read in
between. No enquiry was held at any time for his alleged misconduct,
and therefore, the memorandum issued on 05.07.2007, 27.01.2009 and
13.07.2009 were not the foundation for passing such impugned order. .
Reliance was also placed on {1 975) 4 5SCC 13, Raj Kumar v. Union of India
& Others, (1986) 1 SCC 675, Union of India and Others v. Arun Kumar Roy
and (2000) 10 SCC 115, Municipal Corporation of Delhi (MCD) v. Prem
Chand Gupta & Another o contend that it was not obliga’tdry to pay the
concerned officer a sum equivalent to the omounf‘ of his pay and

allowances for the period of notice at the rate at which he was drawing
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them immédicn‘eiy beforé the termination of his service, as the case may
be for the period by which such notice falls short. Thus, payment of one
months’ salary in lieu of nofice is not a pre-requisite for termination under
Rule 5{1)(b) of CCS ({Temporary Service) Rules,‘ 1965. Such payment need
not be made simuitaneously with the order of termination but can be
made after service of the order. For the contention that he had not
been paid one months saiary in lieu of notice as envisaged under Rule 5
of aforesaid Rules, as projected, it was stated that no specific pleadings
on this aspect has been raised. In any case, learned counsel stated that
law is well settled that such appointment need not be made
simultaneously while passing order of termination. Furthermore, learned
counsel emphasized fhcn“ if applicant had not been paid oné months'

salary, respondents would not be averse to pay him one months’ salary.

7. Our attention was drawn to applicant’s 11t and 22nd
monthly assessment reports as well as minutes of the DPC dated
24.01.2008 and 10.09.2009 to emphasis that the Commiittee considered
applicant’s case fairly and objectively, but finding him below the mark
and unsuitable to hold said post, recommended for his termination. it
was also emphasized thc’rv his services were terminated pursuant to para

2 of offer of appointment dated 28.06.2006.

8. We have heard leamed counsel for the parties, perused the
pleadings and other materials placed on record very carefully. Short
question, which arises for consideration is whether termination order

dated 15.09.2009 is based on misconduct or is a termination simpiliciter.
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0.A.238/2009

9. We have given our thoughtful consideration to the rival
contention of the parties. As noticed hereinabove, both sides have relied
upon Mehbub Alam Llaskar {supra). On perusal of said judgment, law
refating to termination of proboﬁonér, foundation or motive can be

summarized as foliows:-

(d) The result of preliminary enquiry can be taken into
consideration only for the purpose of judging suitability of the
ihcumben‘f to continue in service, which cannot be said fo be a

foundation for terminating the probation;

(b} When foundation for such termination order is not
unsatisfactory performance on the part of the employee but overt
acts amounting to misconduct, an opportunity of hearing to the

employee concerned is imperative;

(c}) Mere holding of preliminary enquiry where explanation is
called for from the employee, if followed by innocuous order of
discharge, cannot be held to be punitive in nature, but not when it

is founded on finding of misconduct;

(d) Material which amounts to sfigma need not be contained
only in the termination order, but may dlso be contained in an
order or proceeding referred to in the order of termination or
annexure thereto. When the report submitted by a competent
authority in a disciplinary proceeding forms the foundation

therefore, termination order is stigmatic in nature as such an order

% will have civil consequences.
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0.A.238/2009

(e) Where the impugned termination order is not based on
unsatisfactory nature and character of his performance only, it
takes into account series of his acts as well, misconduct on his part,

the order questions the characteristic of stigma.

10. Examining the case based on dforesaid test vis-&-vis facts of
present case, we may note that applicant’s probation had been
extended by one year vide order dated 28.02.2008. The memorandums
were issued on 27.01.2009, 13.07.2009. Vide first explanatory note, he was
required to explain .obout his absence from Republic Day celebration.
Certainly this cannot be the test for judging the suitability of a teacher.
As far as memorandum dated 13.07.2009 is concerned, he was required
to explain three aspects, namely (i) his absence from PTC genércl body
meeting on 11.07.2009; (i) his leaving the ccmpu§ on 11.07.2009 at 10
A.M. without any prior permission and (jii) frequently leaving the campus
without any permission or wiiting in the movement register. In reply
thereto, as reflected vide explanation dated 18.07.2009 (Annexure-E) it
appears that applicant had taken a plea that he was not present in staff
meeting held on 06.07.2009: “being busy with the Social Science test of
class-ViI* where such a decision was taken to conduct PTC meeting on
11.7.2009. According to him, he was thus unaware of the PTC generdl
body meeting fo be held on 11.07.2009 for which “no circular® was
issued. About his leaving the campus on 11.07.2009 at 10 AM,, it was
stated that he left the campus: “to have my haircut thinking Thdt it wili
merely be taking 30 min. at most but there | found myself ina long que”.

it was, thus, not denied that he indeed left the school at 10 A.M. and
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0©.A.238/2009

came back to campus only at 3.30 P.M. On the face of it, it did not
reflect upon his devofion to duty. Furthermore, the du’rhorﬂy rightly
observed: “not to biuff in future being role model to the students”.
Furthermore, vide memorandum dated 13.07.2009, it is menﬁoned that a
decision to hold a PTC general body meeting on 11.07.2009 was taken in
the staff meeting held. No separate circular had been issued for said
purpose, a plea projected by the applicant. in any éqse, these are trivial
issues, the basic question which remains to be considered is whether any
material has been placed on record to suggest that applicant’s
termination order s founded on misconduct, which is the basic

contention of the applicant.

11. On giving thoughtful consideration to dil aspects of the
matter, we are of the considered view that impugned termination order
was innocuous order, contained no element of stigma. It is not in dispute
that no enojuiry was ever held either preiiminary or departmental before
passing the impugned order. it is solely 're'sted on his unsatisfactory
performance. No other acts or overt acts amounting to misconduct
were either 'reférred to or taken note of in the given circumstances, as
such, an oppor’runi’ry of hearing to the applicant was not imperative. The
order of termination is innocuous on the face ofv it
Performance/assessment  reports, placed  on record adlong with
respondents reply, demonstrate his grade awarded under various
attributes. Even after expiry of period Qf probation, there wcs} hardly any
improvement in his performance. The minutes of DPC dated 10.09.2009
while considering applicant’s case besides others, indicates that it is

because of his poor performance termination from service was
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0.A.238/2009

recommended. in our considered view, Mehbub Alam Laskar (supra), so
relied by applicant, basically does not heip him, as projected. Reliance
piaced on Syed Azam Hussaini (supra) is fnisconceived and misplaced,
as para 13 thereof, would indicate that Hon'ble Court did not consider it
necessary to go into the question” whether provisions of concemned
statute postuiates payment of one month’s soldry in lieu of notice along
with the order of termination and its non-payment at that time renders
the termination illegal. Consequently, we do not find any justification in

the various contentions raised by the applicant.

12.  In this result, finding no merits, O.A. is dismissed. No costs.

A

T D

(MADAN KUMAR CHATURVEDI) (MUKESH KUMAR GUPTA)
MEMBER (A) MEMBER {J)

/BB/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
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| %Wm waEd Original Application No. Z 3.5 o009,
QA 11 NOV 1009, \k Jitendra Mudgal ~
%; ' Yo AN . ....Applicant.
. -Versus-
.hati Bench
% %Wié Union of India and Others.
L - ’ ’ ' - ...Respondents.
SYNOPSIS

*Applicant was appointed as Trained Graduate Teacher (TGT) by the Navodaya
Vidyalaya Samiti, an autonomous body in Jawahar Navodaya Vidyalaya, Golaghat after
due screening by way of written test and viva-voice test held for this purpose. The
applicant was appointed as a probationer initially for two years on 28.06.2006. He
joined in Jawahar Navodaya Vidyalaya, Golaghat on 15.07.2006. Accordingly, his
probation period was to be completed on 15.07.2008. But, the authority concerned
extended his period of probation for one more year, ie. up to 15.07.2009. After
completion of his probation period, the applicant was of the view that since his service
was not terminated on completion of probation period, his service has been confirmed.
The- éuthority concerned made some communications stating interalia non
performance of proper duties. Accumulated situation was that the applicant committed
misconduct. But all on a sudden he has been terminated from his service vide Order
dated 15.09.2009 putting a stigma upon him that he is not suitable to hold the post of ”

TGT(English) in Jawahar Navodaya Vidyalaya and he was relieved from school by
relieving Order dated 17.10.2009 issued by the Principal, Jawahar Novodaya Vidyalaya,
Golaghat w.e.f. 21.10.2009. The applicant received both these orders on 24.10.2009.
This Order is basically found on misconduct- a stigma. N

~ Novodaya Vidyalaya Samiti has no Service Rule in its own and it has adopted
Central Civil Services Rules. As the petitioner is a temporary servant his case is to be
governed by the Central Civil Services (Temporary Services) Rules, 1965. According to
Rule 5(1) of the Central Civil Services (Temporary Services) Rules, 1965, applicant was
to be served one months’ notice regarding termination of his service and he was to be
afforded with opportunity of hearing. But, the same was not done. The Order of
termination is stigmatic. No enquiry was held. The Order is liable to be set aside and

quashed.

| Filed by ‘
Yauman njon Holg

Advocate.
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Centrel Administrative Ongl_gal Application No. 23 8 ./2009
EEAR
itendra Mudgal :
9 Jiten dg \ v
13 NOV 200 ....Applicant.
' - -Versus-
k Gu%’:}'ﬁal“ ?ﬂa{:g | Union of India and Others.
el e ...Respondents.
LIST OF DATES
DATE" PARTICULARS
Year 2005 Applicants appeared in the written test at Kolkata
R conducted by the Navodaya Vidyalaya Samiti  for
recruitment of teachers and he became successful.

January, 2006 Applicants appeared in the viva-voce test in Shi]long for
the post of teachers in Navodaya Vldyalaya and h was
selected.

28.06.2006 Applicant was appointed as TGT (English) in the Jawahar .
Navodaya Vidyalaya, Golaghat. Initially applicant was in
probation for a period of two years. (Annexure-A).

15.07.2006 Applicant joined as TGT (English) in the Jawahar
Navodaya Vidyalaya, Golaghat. -

15.07.2008 Applicant’s probation period was to be completed, but, he
‘was discharged from service and he had been continuing '
his service.

27.01.2009 Principal of the Jawahar Navodaya Vidyalaya, Golaghat
issued explanatory note to the applicant. (Annexure—B)

31.01.2009 Applicant submltted his reply to the explanatory note
dated 27.01.2009. (Annexure-C)

13.07.2009 Principal of the Jawahar Navodaya Vidyalaya, Golaghat
issued memorandum to the applicant.(Annexure-D) -
Applicant submitted his reply to the memorandum dated

18.07.2009

13.07.2009.(Annexure-E)



18.07.2009

15.09.2009

17.10.2009

24.10.2009

Central Administrative Triounal |
T
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Guwahati Bench.
Principal of the Jawahar Navodaya Vidyalaya, Golaghat
served an advisory note to the applicant stating interalia
that his explanation dated 18.07.2009 is not satisfactory.
(Annexufe—F) | |

Applicant’s service was terminated on the ground ' of
unsuitability. (Annexure-G)

Applicant was relieved from his service by the Principal of
the Jawahar Navodaya Vidyalaya, Golaghat. (Annexure-H)

Applicant received . the termination letter as well as

relieving Order.

-Filed by

Advocate.
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Ori 'nal Application No. 2‘ 3 8/2009

1. PARTICULARS OF THE APPLICANT

Sri Iltendra Mudgal
Son of Late Rajendra Prasad Mudgal”
16 Bishwa Sakha Colony
. Khargone (Weét Nimaf), M.P.
Pin :- 451001. .

2. PARTICULARS OF RESPONDENTS :

1. Union of India _
Represenféd by the Secretary to the Government of India
Ministry of Human Resource Development, |

 New Delhi-110048.

2. Navoaaya Vidyalaya Samiti

Re'piésentéd By the Commissio_ner
Kailash Colony, New Delhi-110048.

3. The C’omm:issioner |
Nav'ode\l;al VidyélaYa Samiti
Kailash CoLo‘ny, New Delhi-110048.

4. Deputy Cgmmjssioner -

NaVo*cTaya ‘Vidya}laya Samiti
Regionél Office, Teﬁiple Road, Barik Point |
Lachum1ere Shﬂlong, Pin; - 793001

5. ,Prmapal »

Jawarhat Nax}odaya Vidyalaya, Golaghat
SensuWa, P.O- Ch’ix.latali District:- Golaghat

Pin :- 785621.
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. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS

Order being F. No. 2-61/2009/NVS(SHR)/Pers/3591 dated 15.09.2009 issued by
the Deputy Commissioner of Navodaya Vidyalaya Samiti, Regional Office,
Shillong and order No. F. 2-2 (J. Mudgal)/ JNVG/2009-10/494 dated 17.10.2009
passed by the Principal i/c, Navodaya Vidyalaya, Golaghat.

. JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of the application is within the

jurisdiction of this Hon’ble Tribunal.

. LIMITATION :

The applicant further declares that the present application is within the

limitation prescribed in Section 21 of the Administrative Tribunal Act, 1985.

. FACTS OF CASE :

6.1.That the applicant is a citizen of India and a permanent resident of Vishwa

_ Sakha Colony, Khargone (West Niniar), Madhya Pradesh. Being a citizen of

India, he is entitled to all the rights and privileges guaranteed under the

Constitution of India and .other settled laws of the land accrued thereunder.

6.2.That the applicaﬁt passed his Higher Secondary examination from Madhya
Pradesh Board of Secondary Education, Bhopal in the year 1993 securing
second division, B.A. from Indore University securing second class in the
year 1996,_11/[_._A__i’n English from Indore University securing second class in

the year 1998 and B.Ed. from Indore University securing First division in the

S s,

year 2005.

6.3. That the Navodaya Vidyalaya Samiti is an autonomous Body under the
Ministry of Human Resource Devel\opmenf, Government of India, which is
engaged in imparting education upto Higher Secondary level by establishing
residential school under the name and style of Jawahar Navodaya Vidyalaya
in different parts of the Country which are affiliated to the CBSE.

it
g
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6.4. That in pursuant to an advertisement the applicant appeared in a Written

Test in Kolkata in the year;—(l)g’conducted for recruitment of teachers in
Navodaya Vidyalaya and he became successful in the same. On being
successful, he was called upon to appear in the Viva Voice Test and
accordingly he appeared in the same held in Shillong in the month of
January, 2006 and he was selected. On being selected, he was w as

Trained Graduate Teacher(hereinafter called as TGT) of English in the
— PR N = e |

]ai&ahar Névodaya Vidyalaya, Golaghat in the district of Golaghat, Assam

vide an Order being No. F.2—7/2001-NVS(SHR)/Pers/ 1750 dated 28.06.2006

issued by one D.!'Hazarika, Deputy Commissioner of Navodaya Vidyalaya

Samiti, Regional Office, Shillong. Accordingly, the applicant joined as

TGT(English) in the Jawahar Navodaya Vidyalaya, Golaghat on 15.07.2006.
A copy of the appoinment Order Vide No.
F.2-7/2001-NVS(SHR)/Pers/1750 dated
28.06.2006 is annexed herewith and marked
as Annexure :- A.

6.5. That the Navodaya Vidyalaya Samiti has no own service rules. Central Civil

Services Rules have been adopted by it. Since the petitioner is a temporary

servant as being probationer, Central Civil Services Qeﬂgoraq SeMces)

Rules 1965 is applicable to him.
—

-

6.6.That in the appointment order it has been stated that the applicant shall be

initially on probation for a lgriod of two years from the date of joining

which may further be extended at the discretion of the competent authority.

W g’ hd

_‘%It has also been stated in the appointment order that the applicant would

have to give one month’s notice of resignation in case he leaves the Samiti.
v -

P

e -

‘C_gt_lgg.'ry to it, it is therein the appointment order that applicant’s service
———

may be dispensed with by the Samiti during the period of probatiom

———

@g any reason.)This is violative of Central Civil Services (Temporary

Services) Rules 1965, as Rule 5 (1) of the said Rules provides for serving one

month’s notice to the temporary servant by the employer regarding

termination of his service.
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6.7.That although applicants period of probation was initially for a period of two

years, but, it was extended for another one year and it was to be completed

-

on 15.07.2009. Since his date of joining, the applicant had been discharging

his duty assigned to him with utmost sincerity.

6.8. That the applicant was suffering from severe dysentery on. 25.01.2009
26.01.2009 and as a result he could not attend the Republic Day celebration

A ——— ———— -

in school on 26.01.2009. The Principal of the Jawahar Navoday Vidyalaya,

Golaghat — Dr. EU. Reddy issued an Explanatory Note Vide No. F.1
17/INVG/2008-09/825 dated 27.01.2009 asking the applicant to give
explanation on or before 31.01.2009 as to why disciplinary action should not

be initiated against him for his aforesaid absence. The applicant submitted ﬂ

his explanation dated 31.01.2009 in this regard stating all the facts about his
N————?

aforesaid absence.
A copy of the Explanatory Note dated
27.01.2009 and explanation of the applicant
in this regard are annexed herewith and

marked as Annexure ;- B and C respectively.

6.9. That the Principal of the Jawahar Navodaya Vidyalaya, Golaghat once again
issued a memorandum Vide No. F.1-17/JNVG/2009-10/251 dated 13.07.20_(_)2.
In this memorandum allegation was brought against him that on 11.07.2009,

the applicant was absent in the PTC general body meeting and left the
[ e o P20

gy

campus at about 10 AM. without any prior permission from the principal of

P

tl;e school. By this memorandum, the applicant was asked to submit his

explanation on or before 18.07.2009 and accordingly the applicant submitted
his explanation dated 18.07.2009 stating interalia that the date of PTC
General body meeting was fixed in the staff meeting held on 06.07.2009
where 133 could ‘not. presen@he was busy with the Social Science test of

class VII conducted by Mrs. Sushila Kumari. Therefore, he was not aware
R ———r
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about the PTC General body méeting and due to his such igr q.rancr:g'he could] ?

I

not attend the said meeting.
A éopy of the Memorandum dated
13.07.2009 and explanation submitted by
the applicant dated 18..07.2.009 are annexed
herewith and marked las’A_ll_exu_re_:;D_a._n_d

E respectively.

6.10. That af;er going through the applicant’s explanation dated 18.07.2009
submitted in response to the memorandum dated 13.07.2009, the Principal,
Jawahar Navodaya Vidyalaya, Golaghat served an Advisory Note to the
applicant under reference No. F.1-17/JNVG/2009-10/273 dated 18.07.2009.

o al———

In that Advisory Note the applicant was informed that his» explanation V4

regarding memorandum dated 13.07.2009 is not sansfactog Some grounds

— T

regarding this dissatisfaction were also stated that in the said Advisory Note.
A copy of the Advisory Note No. F.1-
17/INVG/2009-10/273 dated 18.07.2009 is
annexed herewith and marked aslAnneiure

~F

6.11. That during the tenure of his service as TGT(English) in Jawahar
. Navodaya Vidyalaya, Golaghat, the applicant discharged his duties with best

of his abxhty w1thout any blemish and during this period no question arose

——————
from any corner at any point of time as to his efﬁcxency and Sultablhty But

all on a-sudden, the Deputy Commissioner, Navodaya Vidyalaya Simiti,

Regional Office, Shillong has terminated the applicant from his service on

the ground of his unsuitability to hold the post of TGT (English) vide his
"Order under reference F. No. 2-61/2009/NVS(SHR)/Pers/3591 dated
§15.‘09.-72001 ’pursuant to this Order the Principal I/c of Jawahar Navodaya
Vidyalaya, Golaghat relieved the apphcant from his service w.e. f. 21.10.2009 /\

M

vide his Order under reference No. F.2-2(J. Mudgal)/JNVG/2009-10/494
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dated 17.10.2009. Both these orders were received by the applicant on
24.10.2009.

Copies of termination Order dated
15.09.2009 and the relieving Order dated
17.10.2009 are annexed herewith and

marked as Annexure: - G & H respectively.

6.12. That the applicant begs to state that the order of his termination from
service is a prima facie as illegal order and the same has been passed in an
a&my manner. There is nothing apparent on the face of the records that
the applicant is not suitable for the post of teacher. So, the order passed by

the respondent authority is arbitrary, lésed on no reason. In fact if th

of the Order lifted it would appear that the Order of termination is foundd

on stigmatic reason- commission of misconduct without holding any

A o TR "

s e - N———,

depart\rffental enquiry.

6.13. That the applicant begs to state that under the facts and circumstances of
the case it is crystal clear that the balance of convenience is in favour of
* granting a stay order against the order of termination of his service dated

15.09.2009.

6.14. That the applicant begs to state that if an interim order staying the order
of termination of his service dated 15.09.2009 shall is not passed, he will
suffer irreparable loss inasmuch as the post where he was working shall be

filled up by some other person.

. GROUNDS FOR RELIEF SOUGHT WITH LEGAL PROVISIOIN :
Being highly aggrieved by the action of the respondents the applicant prefers
this application on the following amongst other grounds-

"GROUNDS

A. For that the impugned order of termination dated 15.09.2009 is arbitrary

and capricious in nature and is violative.of Article 14 of the Constitution of

India.
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B. For that the Rule 5(1) of the Central Civil Services (Temporary Services)

Rules, 1965 provides for the scheme of termination of a temporary
Government servant from his service. According to this scheme the
employer is to serve one months’ notice to the employee showing the
intention to terminate him. The respondents in this present case ought to

have serve one months’ notice upon the applicant about his termination

from service. But for any reason best known to the respondents

notice was served upon the applicant. Hence, the action of termination is

bad in law and is violative of Rule 5(1) of the Central Civil Services
(Temporary Services) Rules, 1965 and as such the same is liable to be

quashed and set aside.

C. For that it is apparent on the face of the record that the applicant has been

abused with the allegations that he had not attended the Republic Day
= .

Ceremony; that he was not present in the guardian - teachers meeting.
Both these allegations amount to misconduct — dereliction of duty. So, the
basic motive of the impugned order is alleged imputation of misconduct.
The employer will not be absolved on the ground that the impugned order
is not founded on any stigma merely because it chooses to employ the

—"
phrase “Unsuitable to hold the post of TGT(English) in Novodaya Vidyalaya

Samiti.” It is manifestly clear that the motive has been trespassed to the

foundation of the impugned order. As the basic reason of termination is

commission of mlsconduct th_hout holding of any enqmry the impugned
2y e Sy

order is hable to be set a51de an(Lguashed
N PR P g g A

D. For that the stigma, as indicated above, incurred by the applicant cannot be
i ———

=
erased by mere application of the word of unsmtablhty That apart,

suitableness of teachmg quahty cannot be assessed on the fact hat the
A a—— " .
applicant had not attended the Repubhc Day ceremon Jso called absence

| e e ey

in the guardians — teachers meetmg_ Smtablhty of a teacher is based upon

v s T

his intellectual resources. It also substantially based upon his convincing

M

capability lity of the 1deas conceived by him to his students. So, it is apparent
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that if the order of termination is based upon the allegation, as reflected

above, then it is not a case of unsuitableness, Jather it is a case of

EIE}E’SE.IL@ESL The employer camouflaging the situation by importing a
notion that the applicant has been terminated as he was found unsuitable

with a deliberate attempt to hide the real situation. So, if this Hon’ble

Tribunal lift the veil, it would appear that the termination is founded on ‘

misconduct and as the same has been given effect to without holding any
enquiry. The impugned order of termination is liable to be set aside and

quashed

. For that the applicant was on probation for a period of two years from
15.07.2006. This period expired on 15.07.2008. There is w&gn the

material on record to suggest that during this period he was found

L e e ads
TN L

unsuitable. Even after expiry of this period there was nothing to indicate
(eﬁat his probationary period was extended. Only after expiry of this period
the employer picked up some allegation and called applicant to submit his
explanation. Based on these allegation the applicant was terminated from
his service and through the relieving order dated 17.10.2009 the applicant
was informed that his probationary period was extended. All these set of

facts would clearly indicate that the applicant’s termination is

NS R ST e

predetermlned with malaﬁde 1ntent10n to hide the real situation.

R e g e T ST L T ST TR T

. For that the Navodaya Vidyalaya is an instrumentality of the state. It is

amenable to Article 14 and 16 of the Constitution of India. It owes an
Rt o 28 W I

obligation to show that its action towards its employee is not arbitrary or

capricious. It has a bounden duty to show that it is a model employer and

P

fairly acted on its employees All these basic ingredients are missing and as
T N
such the impugned order cannot be supported by any reason and the same

is liable to be set aside and quashed.
. For that it is stated in Clause 2 of the applicants appointment order dated

28.06.2006 that if the apphcant was to resign from his service during the

probation period, he was to serve one months’ notice upon the respondents.
MMWW

~
g
+
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But on the contrary, it is stated in the samme that the competent

authority can terminate the applicant from his service at any point of time
during the probation period without assigning any reason. This clause of

the appointment order is opposed to public policy and in the relevant

— —

S a————.
situation it should be deemed that it is incumbent on the part of the
employer to terminate his employee by giving one month’s notice. As the
same has not been done, the impugned order is liable to be set aside and

quashed.

H. For that discharging of a probationer on the ground of misconduct or
inefficiency or for similar reason without giving him reasonable
opportunity of showing cause against his discharge, it might amount to
inflicting the punishment of removal from service within the meaning of
Arvt__i_c:_le‘_B 11 (2) of the Constitution of India. In the light of this judgment it
haé beén established that the impugned termination order dated 15.09.09 is
unconstitutional as it is contrary to the provisions of Article 311 (2) of the

Constitution of India. Hence, it is liable to be quashed and set aside.

I. For that the impugned order of termination is punitive in nature and based
== il

on no valid reason.
- ==$--—:m

J. For that the respondents while passing the impugned order of termination

have acted upon some extraneous consideration — not material for the
L = e

—_—

impugned ordgr. Had he not been influenced by such extraneous
R N

consideration, the applicant would not have been terminated.

K. For that the respondents have passed the impugned order of termination

dated 15.09.2009 arbitrarily and whimsically without following the
A ]
procedure established by law and hence their action is violative of Article

21 of the Constitution of India as it would adversely affect the livelihood of

the applicant.
8. DETAILS OF THE REMEDIES EXHAUSTED :

There is no other alternative remedy before the applicant than to approach this

Hon’ble Tribunal by way of this application.
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MATTERS NOT PREVIOQUSLY FILED OR PENDING BEFORE ANY OTHER
COURT OR TRIBUNAL :

The applicants declare that the subject matter of this application is not pending

before any other Court of Law or any other bench of this tribunal.

RELIEF SOUGHT :

Under the premises aforesaid, it is, therefore, prayed that Your Lordships would
graciously be pleased to admit this application and be pleased to direct the
respondents to show cause as to why the impugned order of imﬁ___ff_tign of
applicant vide F. No. 2-61/2009/NVS(SHR)/Pers/3591 dated 15.09.2009
[Annexure :- G] issued by the Deputy Commissioner, Navodaya Vidyalaya
Samiti, Regional Office, Shillong and the Relieving Order Vide No. F. 2-2(.
Mudgal)/JNVG/2009-10/494 dated 17.10.2009 [Annexure :- H] issued by the
Principal i/c of Iawahaf Navodaya Vidyalaya, Golaghat shall not be quashed and

set aside and after showing cause or causes, if any, and upon hearing the

parties,Your Lordships may be pleased to quash and set aside the impugned

orders dated 15.10. 2009 and 17.10.2009 in the interest of justice.

o eV M -

INTERIM ORDER IF ANY :

The applicant prays that pending disposal of this Original Application, Your
Lordships may be pleased to keep the impugned order of termination dated
15.09.2009 [Annexure :- G] and relieving order dated 17.10.2009 [Annexure :-

H] under suspension in the interest of justice.

1. P.O. No. . 3961 441 374

Name of issuing post office G PO > Grusadaks
Date of issue . 1% . (1.2009

Payable at 6.p.0., Guwobods
LIST OF ENCLOSURES :

As indicated in the index.

~
o
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"VERIFICATION

1, Sri Jitendra Mudgal, son of Late Rajendra Prasad Mudgal, aged about 34 years,

resident of 16 Bishwa Sakha Colony, Khargone (West Nimar), Madhya P;adsh do
hereby state that I am the applicant of this case and am well acquainted with the facts

and circumstances of this case. The statements made in paragraphs

6:4,62,6:2) 6:8.6:6,6T.6:886:3 e, -

paragraphs....,6..'."1.;‘.-..'.’..'.'..................' ..............

true to my information derived from records which T believe to be true and rests -are
my humble submissions before this Hon’ble Tribunal. |
And I sign this verification on this the .30.%¥day of ocdeledt | 2009 at

Guwahati:
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SUEERIRAIE) ANNEXURE :- A,
NAVODAYA VIDYALAYA SAN ’ETI Phone No. : 0364 - 2521363
REGIONAL OFFICE. _ Fax No. :0364-2521362
NO‘\IUJM HILLS SHILL.ONG-793003 ‘ email : navsam@sancharnet.in

nvsroshillong@rediffmail.com
(Ministry of Human Resource Dev.
Department of Education)

| REGISTERED |
F.2-7/2001-NVS(SHR)/Pers/1750 ~ Dated:28" June 2006__—
10 : .
JEETENDRA MUDGAL,
16 VISHWASAKHA COLONY,
KHARGONE DT.
M.P PIN-451001.

Subject: - Appointment to the post of TGT (ENGLISH) NE 2006

Szr/Madam
~ Consequent upon your qualifying in the written test follovved by the
recommendation of the Interview Committee, you are hereby offered a temporary post of

2 L e

TGT (English) in Navodaya Vidyalaya Samiti on the following terms and condluons

L e i o

1. The scale of pay attached to the post is Rs. 5500-175-9000. Your initial pay in this
scale will be fixed in accordance with the normal rules and you will also, in
addition, be eligible for the usual aliowances admissibie under the rules and orders
of the organization in force from time to time.

2. You will be initially on probation for a period of two years from nthe date of your
Juu.u.us which imndy f‘ml.hc:"gbéﬂ ‘Mteﬁdcu at the d.mCi"EtiOﬁ of the competent
authority. Failure to complete the period of probation to the satisfaction of the
competent authority will render you liable to discharge from service. Further
during the period of probation your service can be dispensed with by the Samiti

ing any reasons. While on probation, you will be required to glv{M

without agsi

ofie TMOMLI'S notice of resignation in case you leave the Samiti.

’(Z mmd down in advertisement for special recruitment of teachers
for North East Region you will have to execute a bond to service for 10 years in “

North East Region including Sikkim in Drescnbed format on a Ten Rm
Judicial Stamp Paper. You will submit the same bond duly executed to the
Principal before joining in Vidyalaya. _

4. Jawahar Navodaya Vidyalaya being fully residential institutions the teachers are
required to stay in the Vidyalaya campus. In addition to normal teaching duties,
the teachers are requﬁ'ed o Pci’fuuu additional Lr;ay(iumbnhuca attached with
residential system. like House Mastership, remedial and supervisory studies,
organization of co-curricular activities, escorting of students on migration and in
general looking after student welfare. During the period of probation vour'
performance in all these areas would also be assessed in addition to teaching ability
to determine your suitability for the job.

5. You will not be entitled for travelling allowance for joining the place of

appointment.
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6. Your appointment will be sub]ect to your being medically founm; the Civil
Surgeon/ CMO of the Distt. for appointment to the aforesaid post. This offer of
appointment will be automatically treated as cancelled if you are not found
medically fit. You are, therefore requested to produce your medical certificates of

- fitness from the CMO at the time of joining. Medical Certificates from any other °
authorities will not be accepted.

7. If the candidate is a women, she should certify that she is not in the family way at
the time of acceptance of appointment. If, however, she is pregnant of twelve
weeks or more at the time of acceptance of appointment as a result of medical test,

' she will be declared temporarily unfit, the offer would be treated as withdrawn for
the present and would be kept in abeyance until her confinement is over. She
would be medically re-examine and if declared fit six week after the date of
delivery, her appointment would be renewed subject to production of medical
fitness certificate from CMO. She should indicate the expected date of her
delivery. In case if the candidate fails to comply with these instructions her
candidature would not be considered and no further correspondence would be
entertained in this regard from her. On production of medical certificate, she
would be appointed to the same post. '

8. On joining the post you will be required to take an oath of allegiance to the
Constitution of India, and make a solemn affirmation to this effect in the enclosed
form.

9. The appointment will be further subject to the submission of a marital declaration
in the form enclosed and in the event of your having more than one spouse living
the appointment will be subject to your being exempted from the enforcement of a

. requirement in this regard.

10. You shall declare your home-town immediately on your joining the Samiti.

11. Qther conditions of service will be governed by the relevant rules and orders in
force from time to time 1n the Samid. '

12. You shall have to produce the following certificates in ongmal alongwith attested
copies thereof to the Principal of the Vidyalaya concerned at the time of joining.

(a) Degree/Diploma Certificate of Educational Qualification.

(b) Secondary School/SSL certificate issued by the Board indicating your Date of Birth.

(c) Memorandum of marks of three years of degree.

(d) Discharge Certificates/Relieving Order from previous employer, if any.

(e) Scheduled Caste/ Scheduled Tribe Certificate/ OBC certificate if applicable (in -
original) for verification.

(f) OBC candidate must submit requisite certificate in the revised prescribed format
enclosed herewith in accordance to the Govt. of India, Ministry of Welfare
Resolution No. 12011/68/93-BCCC dated 10/9/1993 from the District Magistrate
and Deputy Commissioner otherwise their candidature will be summarily rejected
and offer of appointment made herewith will be treated as automatically
withdrawn. .

(g) Attestation form in duplicate (copy enclosed) duly filled and attested.

(h) Details of family.

(i) Any other certificate (like experience, participation Nauona} Level Sports etc.) in
original in support of entry made by you in your application.

i3. If any declaration given or information furnished by you proves to be false or if
you are found to have willfully suppressed any material information, you will be
liable to be removed from services besides such other actions as Samity may deem
necessary. '
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14. This appointment is subject to satisfactory report on verification of your character
‘and antecedents by the District Magistrate of the District you belong. In case of
any adverse report, your service will be terminated immediately. ‘
In case you accept the offer on the terms and conditions. contained in this
letter you should communicate your acceptance (through your employer if any) so
as to reach the undersigned within 10 days with a copy to the Principal concerned
and report to the Principal, Jawahar Navodaya Vidyalaya, Sensua, P.O. Chinatoli,
District Golaghat, Assam-785 621 on before 15/7/06 positively, failing which this
offer of appointment will stand atomically withdrawn and. no further
correspondence in this regard will be entertained. No request for change of place
of posting will be entertained.

P

Sd/- Illegible
Date. 28/6/08
(D. HAZARIKA)
DEPUTY COMMISSIONER
Enclo : as above.
Copy to:-

1. The Principal of the concerned Vidyalaya- with a request to send the
joining report of the said candidate/official within 7 days of his/her
joining in the Vidyalaya. However before allowing to join the said
candidate the documents as mentioned in para 3 and 12 of the letter
may be properly verified and he/she may be-allowed to join only on
satisfying the age, educational qualification, percentage of marks,
subject combination experience, SC/ST/OBC certificates and other
eligibility for the said post. If there is any discrepancies in the case may
be referred to Regional Office for further action before allowing the
candidate to join in the post. The original application of the candidate is
enclosed., |

2. Office Copy/Personal file.

'Sd/- Ilegible
Date.- 28/06/08
DEPUTY COMMISS-IONER
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JAWAHAR NAVODAYA VIDYALAYA
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(DEPTT OF EDUCATION), GOVT. OF INDIA

CHINATOLI, POST BOX 23 DIST GOLAGHAT, ASSAM PIN 785621

Ref Mo F.1-17 / INVG/ 2008—09 /825 Dated

g l- i
=

27 / 01 / 2009

EXPLANATORY NOTE

To ‘ N
Mr. Jeetendra Mudgal
TGT English.

Sir, : _
Tt is teacher who has to teach and preach patriotism. Teacher should be a role model to

the students in all walks of life. But unfortunately you didn’t attend Republic Day

celebrations on 26-_01—2009 in the Vidyalaya for which invitation was senf. to you apd
which was also acknowledged by you. This is clearly against the CCS rules. Republic Day
is not just a holiday to take rest in the quarter. This is an occasion to pay homage to the
freedom fighters who scarificed every thing to give us this freedom. You were very well
present in the Vi&yalaya and even came to mess for breakfast. The stu&ents of board
classes for whom time is so prec1ous also attended the programme and honoured the
mcolor flag. It is the national programme and you bemg the govemment servant should
not mlss it. This shows your negative attitude towards national integration. Hence, ‘why

not a disciplinary action ‘be initiated against you. I hereby instruct you to give your

explanation in writing to the undersigned on or before 31-01-2009.

Sd/- Tllegible

\ ~ Principal
“(Dr. E.U. Reddy)
_ Principal
Jawahar Navodaya Vidyalaya
~ GOLAGHAT
Copy to:
1.  The Dy. Commissioner, NVS RO, Shﬂlong
2. Asst. Commiséioner (Admn), Cluster. Incharge, NV. SRO, Shillong.
Adoeocs e

)9, W09
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To
The Principal ’ .

TTTTT

Dated :- 31* Jan’09
Ref-  Your letter No. F.1-17/INVG/2008-09/825.

Sub:-  Explanation to my absence on 26 Jan 09.

Sir, |

With due respect and humble submission I the undersigned wants to state that I was
absent from the Republic Day ceremony due to some health problem I was going through
desentry from previous nigh‘t.v My problem was of desegt% which our staff nurse also
knows as I took medicine from her on 25® Night and also on 26* morning. My absence
was not intentional as the intensity of my problem was high anfi made me unable to
attend the cefemony. | |

In the evening when my heéith was some what O.K. I attended the Beating Retreat

ceremony as you also saw me there on the venue.

My above statement is for your kind information.
Looking tor a favour

Yours faithfully.
Sd/- Tlegible

(Jeetendra Mudgal)

T.G.T English.
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IAWAHAR NAVODAYA VIDYALAYA |

~ MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(DEPTT OF EDUCATION), GOVT OF INDIA
' CHINATOLI, POST BOX 23,

DISTT GOLAGHAT, ASSAM 785621
Phone No: (03774) 287601, (03774) 287775

To

Ref No F. 1-17/INVG/2009-10/ 251  Dated 13/07/2009
MEMORANDUM

Mr. Jitendra Mudgal,
TGT (English)

As was schediiled in the staff- meeting held on 06-07-2009 that there would be a PTC
general body meeting on 11-07-2009 from 11 00 a.m onwards. All the teaching staff
present in the campus except your self had attended the meeting and were also introduced
to the parents. You did leave the campus on 11-7-2009 at 10. a.m without any prior
permission from the undersigned. Moreover as per the D.O. No. 1/DC/2008-
NVS(SHR)/2526 dated 25% August 2008 of the Dy. Commissioner, NVSRO Shillong all the
essential staff members have to write the movements outside the campus in the register
meant for it. It has been observed by the undersigned that you are frequently leaving the
campus neither informing the undersigned nor writing in the movement register. Second
Saturday being the parents visiting day parents generally meet the subject teachers and
the house masters; hence your presence was very much essential on the day in the
campus. When, parents of your house were asking me about your whereabouts to get
permission to take their wards home on some important grounds I was in a shameful
position. Hence, hereby you are instructed to submit your explanation to the und“s'iﬂ
on or before 18/7/09 why not a disciplinary action to be initiated against you.

Sd/- Tllegible
(Dr R.U. Reddy)

Principal

Jawahar Navodaya Vidyalaya
GOLAGHAT

Copy: to the Dy. Commissioner, NVSRO Shillong for information.

(Dr. RU. Reddy)

Principal

A Ll o

Adupale

v
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To

The Principal
J.N.V. Golaghat
Date:- 18" July’ 09

Sub: - Explanation to the memo reg.
Ref: - Your letter no. F. 1-17/INVG/2009-10/ 251

Sir, - ,

With due respect and humble submission I would like to state that as I was not present in
the staff meeting which was held on 06-07-2009 being busy with the %gial Science test of
class-VII conducted by Mrs. Sushila Kumari (S.Sc teacher) the same day when the meeting
was going on so, I was unaware of the P.T.C. general body meeting to be held on 11-07-09
about which there was no circular also. .

merelly be taking 30 min. at most but there I found myself in a long que. Before going out
1 Informed iy house wards to meet the A H.M if it is required by them for any out passes
and all. When I returned back the meeting was about to be finished or I should say it was
almost finished. I regret for the fact that I couldnot be introduced by the parents.

This is for your intimation. Hoping to be forgiven. ‘

Thanking you.

\/Béifg‘ unaware of the fact I went to Chariali to have my haircut thinking that it will Q

Yours faithfully
Sd/- Illegible

J. Mudgal
T.G.T English.
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JAWAHAR NAVODAYA VIDYALAYA

MINISTRY OF HUMAN RESOURCE DEVELOPMENT
-(DEPTT OF EDUCATION), GOVT. OF INDIA
" CHINATOLIL, POST BOX 23,

DISTT GOLAGHAT, ASSAM 785621
Phone No: (03774) 287601 , (03774) 287775

‘Ref No E. 1-17/INVG/2009-10/ 273 | Daid 18/07/2009 )

ADVISORY NOTE

Your explanation to the memorandum Ref No. F. 1-17/[NV G/2009—10/ 251 dated
13/7/2009 is not satisfactory on the following grounds: :

1. Though you were on duty to conduct Social Studies unit test for around half an
hour you came back very well for the staff meeting and were their when the
discussion on PTC formation was going on and signed in the minutes register.

2. Notice was kept both in English and Assamese regarding PTC general body
meeting both in the academic block and at the main gate on 13-6—2009 and 27-6-
2009. |

3. You d1d leave the campus at 10.00 a.m and came back to the campus at 3. 30 p m.

. Moreover the D.0. N, 1/DC/2008-NVS(SHR)/2526 dated 25% August 2008 of the
Dy. Commissioner, NVSRO Shillong was clearly discussed in the staff meeting and
that all the essential staff members have been writing their movements outside the
campus in the register meant for it there after. This also didn’t follow.

Hence, hereby you are advised:

ﬁ 1. Not to bluff in future being the role model to the students as it will have a lot of

impact on the students v
2. Not to find out mere excuses. Excuses you can get for every thing.
3. To attend the things in time and get rid of finding excuses and lead a happy life.

Sd/- Tlegible
" Dr. EU. reddy)
_ Principal
Navodaya Vidyalaya
GOLAGHAT
Copy to: the Dy. Commissioner. NVSRO Shillong for information.

(Dr. E.U. reddy)
Principal

K rmadt W%ﬂ Holay
W» .
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NAVODAYA VIDYALAYA SAMITI
REGIONAL OFFICE, SHILLONG
TEMPLE ROAD, BARIK POINT
LACHUMIERE, SHILLONG-793001
(Ministry of Human Resource and
Development, Deptt. of Education,
Govt. of India)
Tel : 0364-2500331/ 2500332/ 2500335
E-mail navsam@sancharnet.in
nvsroshillong@rediffmail.com
Website : www.nvsroshillong.gov.in

F. No. 2-61/2009/NVS(SHR)Pers/3591 Dated : 15 Sept 2009
ORDER o

Whereas Sh. Jitendra Mudgal, TGT(English), JNV, Golaghat, Assam was appointed
to the post of TGT (English) in Navodaya Vidyalaya Samiti w.ef 15.07.06 on direct
recruitment basis on probation for a period of two years extendable at the discretion of
the competent authority as per the terms and conditions of offer of appointment order
No.2-7/2001-NVS(SHR)/Pers/1750 dated 28.06.06 to the post of TGT (English).

And whereas the Departmental Promotion Committee after careful consideration
of overall performance and assessment of service records during the period of probation
has found Sh. Jitendra Midgal unsuitable to hold the post of TGT (English) in Navodaya
Vidyalaya Samiti and 1 recommendad for termination for his services.

Now, therefore in pursuance of the provision contained at Para (2) of the offer of
appointment no. 2-7/2001-NVS(SHR)/Pers/1750 dated the‘u'ﬁae_rﬁgned in the
capacity as Deputy Commissioner, NVS hereby eates' e services of Sh. Jitendra
Mudgal from the post of TGT (English), JNV, Golaghat, Assam wnh 1mmedlate effect

- Sd/- Illegible

Date:- 15/9
(D. HAZARIKA)
' DEPUTY COMMISSIONER
Sh. Jitendra Mudgal
TGT (English)
JNV, Golaghat
Assam
Copy to:

1. The Principal, INV Golaghat, Assam with the directions to relieve Sh. Jitendra
Mudgal with immediate effect.

2. Personal file of the individual.

CPF Cell, NVS, RO, Shillong for information and necessary action.

4. GSLIS, NVS, RO, Chandigarh, for information and necessary action.

W

DEPUTY COMMISSIONER
K mam MWWM Holoy
Lelioto L
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JAWAHAR NAVODAYA VIDYALAYA

MINISTRY OF HUMAN RESOURCE DEVELOPMENT
. (DEPTT OF EDUCATION), GOVT. OF INDIA
CHINATOLI, POST BOX 23 DIST GOLAGHAT, ASSAM PIN ’.785/62

Ref Mo, F.2-2 (1. Mudgal) / INVG / 2009 - 10/ 494 D. 17/10/ 2009

- Relieving Order

Mr. J. Mudgal, TGT (English) of this Vidyalaya is hereby relieved on 21.10.2009
(Afternoon) from all his duty since he has been terminated from his service vide Dy.
Commissioner, NVS, R.O., Shillong letter No. F2—61/2009/NVS(SHR)/Pers/ 3591 dated
15/09/2009.

To,
ShriJ. Mudgal,
TGT (English),
JNV, Chinatoli, ‘ g
Golaghat.

Sd/- Illegible
(M. Nandgopal).
Principal 1/c
Jawahar Navodaya Vidyalaya
Golaghat
Copy to: 1. Dy. Commissioner, NVS, R.O., Shillong for information please. K

2. Asstt. Commissioner, NVS, R.O. Shillong for information please.

Principal I/c
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

ORIGINAL APPLICATION No. 238 OF 2009

ey e TR IN THE MATTER OF
| @:ﬁsﬁu BERER S O.A. No. 238/2009
; 9 2 ‘J'{,L-‘R 2010 Sri Jitendra Mudgal.
; : .... Appficant
Guahati £ Beneh - Vs-
T The Union of India & Others.
...Respondents
-AND-
IN THE MATTER OF

A written statement filed on

behalf of the Respondent Nos. -
2, 3, 4 and 5 in the aforesaid .

Original Application.

WRITTEN STATEMENT

l, Shri Debanande Hazarika, Som of LT D Hegarnipa, -

, aged about 57 years, presently working as the Deputy Commissioner,
Navodaya Vidyalaya Samiti, Regional Office, Shillong, Meghalaya do hereby
solemnly affirm and state as follows.

1. That | have been impleaded as respondent no 4 in the instant Original
Application. A copy of the Original Application filed by the Applicant has been
- served upon the answering responqents. | have gone through the same and

understood the contents ihereof. | am also fully acquainted and well

'COnversant with the facts and circumstances of the case. Further | am
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competent and duly authorized by the respondent:nos. 2, 3 and 5’to swear
this written statement on behalf of them and accordingly | do the same.

2. That save and except what has been speéiﬂcally admitted in this
written statement all other averments ‘and submissions made in the Original

Application, shall be deemed to have been denied by the answering |

respondents.

./ That before adverting to a detailed parawise reply to the
statements/averments made in the instant Original Application, the deponent
begs to state the following facts before this Hon'ble Tribunal:

(i) That the Applicant was appointed as Trained Graduate
Teacher(TGT), English in the Jawahar Navodaya Vidyalaya, Golaghat,
Assam vide order bearing No. F.2-7/2001-NVS (SHR)/Pers/1750 Dated
28.06.2006(Annexure-A to the O.A.). Accordingly the Applicant joined in
ﬁg&7§.07.2006. It is pertinent to mention herein that the Applicant was
appointed initially on probation for a period of two years from the date of his

joining.
' (i) That Clause 2 of the said appointment letter dated 28.06.2006
envisaged as under:- ' .

“You will be initially on probation for a period of two years from the

date of your joining which may further be extended at the discretion

of the competent authority. Failure to complete the period of
probation to the satisfaction of the competent authority will render

“you liable to discharge from service. Further during the period of
probation your service can be dispensed with by the Samiti without
assigning any reasons; While on probation you will be required to

give one month’s notice of resignation in case you leave the Samiti”

Further, Clause 4 of the said appointment letter also envisaged as
under:- | | |
| “‘Jawahar Navodaya Vidyalaya being fully residential institutions the
teachers are required to stay in the Vidyalaya campus. In addition
to normal teaching duties, the teachers are required to perform
additional responsibilities attached with residential system like
House Mastership, remedial and supervisory studies, organization

A3
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of co-curricular actmtnes escorting of Jtudeag n’mlgT‘ ation and in

generai looking after student welfare. During the penod of probation
your performance in all these areas would also be assessed in
addition to teaching ability to determine your suitability for the job”.

(iii) That it is stated herein by the deponent that the services of the
Applicant, since his appointment, were not satisfactory and the
Applicant was not performing his duties sincerely.

(iv) That the Applicant joined in service on 15.07.06 pursuant to his
appointment on 28.06.06. The Applicant was appointed on
prabation for a pefiod of 2 years from the date of his joining.
Thereafter a meeting of the Departmental Promotion Committee
(shortly as DPC) was held on 24.01.2008 and the séid DPC
recommended to extend the probation period of the Applicant for
one more year so as to give him some more time to improve his
performance. '

4. That with regard to the statements made in paragraphs 1, 2, 3, 4 and 5
of the Original Application the deponent has no comments to offer.

5.  That the statements made in the paragraphs 6.1, 6.2, 6.3 and 6.4

being matters of record, the deponent has no comments to offer but the

deponent does not admit anything which are contrary to and}i'ncons.‘istent_'with
the records of the case. It is pertinent to mention herein that the Applicant
was appointed initially on probation for a period of two years from the date of
his joining. | |

6. That the statements made in paragraph 6.5 of the Ongmal Application

are denied by the answering respondents the same being misconceived. it is

stated herein by the deponent that the Navodaya Vidyalaya Samiti has its 3

own set of Rules and Regulations for recruitment etc. but follow_ some
notifications and the Central Civil Services Rules in certain areas. .

-
1
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appointment_order _was _issued as_per_ the mandate of Central Civil
\ggwiws(Tempgaw Services) Rules, 1965,
‘;

\/&/ That the statements made in paragraph 6.7 of the Original Application
to the extent that ‘since his date of joining, the Applicant had been
discharging his duty assigned to him with utmost sincerity’ is denied by the
deponent. It is pertinent to mention herein that the services of the Applicant,
since his appointment, were not satisfactory aqd the Applicant was

ﬂ performing his duties sincerely as has been claimed by him. in this regard,
the Principal of the school was constrained to issue an explanatory note to
the Applicant on 05.07. 2007 demanding explanation to the follownng effect~ -

gttt

c.—'-"""

TECS ' .
7. That with respect to the statements madL"m’baFagraph 6. 6 of the
Original Application the answering respondents begs to state that the %

“1) During the academic year 2006-07 you did not submit any records to
be submitted by a teacher. |

2) In this academic year also till date you did not submit annual plan,
lesson plan, teacher diary efc.
3) As per the circular dated 30.06.2007 issued by me regarding the steps
to be taken for the academic excellence | requested all the teachers to
submit five copies of student note books every month. As per the schedule
language teachers are supposed to submit on 02.07.2007. Till date you
did not submit the same.

) There was a complaint from the parents that you are teaching English

in Hindi. Even | too observed the same and you have accepted orally and
promised me that you w:ll teach in English only. But still you are teaching
. e et L "N

R S——

in Hindi which is agamst the samlthl norms.
Nevappe—————

5) You did not complete g’e§qnbed Syllabus in time last yeaf as you did

not have an academic plan. As per your statement dated 10.01.2007 you
could able to complete only 60 percent of class Vil szllabus. The other
o - ; thing which thrown me in an ;mbarrassing situation was that the parents
complaint on 04.03.2007 the day of class X Social Studies examination

regarding the non completion of English syllabus. Which you could able to

complete only before the English Board Examination that too after my

request. The net result is one girl failed in your subject in CBSE Board
—7 RExamination. ” =
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It is further stated by the deponent that tﬁ""ﬂ"“ monthly and 22"d
monthly Assessment Report of the Applicant, clearly reveal the fact that the
Applicant’'s performance of duties was much below the mark and infact the
Applicant had no_interest in teachmg However, a meeting of the
Departmental Promdﬁon Cokﬁﬁdnﬁée was held on 24.01. 08 and the said
committee in the interest of justice recommended for rix}ensuon of the
probation period for %am respect of the Applicant ;:;aswtb fgi've him
some more time to improve his performance. On the basis of the said
recommendation of the DPC, the respondent no.4 issued an order extending

the probation period of the Applicant for one year vide order dated 28.02.08.

Copies of the Explanatory Note dated 05.07.07,
11" Monthly Assessment Report, 22™ Monthiy
™~ ‘Assessment Report and the Minutes of the DPC
e dated 24.01.08 and the order dated 28.02.08 are
“anriexed herewith and marked as Annexures-1 , 2,

3, 4 and 5 respectively.

9. That with regakd to the statements made in paragraph 6.8, 6.9 and
6.10 of the Original Application the deponent does not admit anything which
are contrary to and inconsistent with the records of the case. However the
said documents are clearly evidences of the Applicants poor performance and
sincerity towards his duty.

\/)/ That the deponent denies the correctness of the statements made in

paragraph 6.11 of the original Application which are contrary to and
inconsistent with the records of the case and the deponent reiterates that the
services of the Applicant, since his appointment, were not satisfactory énd the
Applicant was not performlng his duties slncerely It is stated herein by the
deponent that a Departmental P}O;Ttotidns Committee meeting was held on
10. 09 .09 and the said Committee considered 74 cases for the declaration of

probatlon period on the basis of ACRISPR grading for the Iast@hrg)

consecutcve e years. After careful venﬁcation and through examination of

md:vnduai cases, DPC recommended the clearance of the probationary period
of 63 employees. Further, the Committee Fecommended for_termination of
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services of sz of employees including thé Applicant. As such, the
Respondent No. No 4 was pleased to t‘_t_a_irr_ti_r_lgtg the service of the
Respondent under Sub- Rule (1) of Rule 5 of the Central Civil Service
(Temporary Service) litlle_é, iQ%gTide order dated 15.09.09 bearing No. F.2-
61/2009/NVS (SHR)/Pers/3591. Be it stated herein that although the
termination order was issued on 15.09.2009 against the Applicant but he was
relieved from his duties only on 17.‘1‘0_._'/5669_.-ﬁ
It is further pertinent to state herein by the Deponent that the 33"
Monthly Assessment Report of the Applicant clearly reveals the fact that the
applicant’s performance was poor and in fact the Applicant had no interest in
his duty.
Copies of the minutes of the meeting of the DPC
dated 10.09.09 and 33™ Monthly Assessment
Report are annexed herewith and marked as

Annexuxe-6 & 7 respectively.

11.  That the deponent denies the correctness of the statements made in
paragraphs 6.12, 6.13 and 6.14 of the Original Application. It is stated by the
deponent that the termination order dated 15.09.09 was passed by the
respondent no.4 on the recommendation of the DPC and as per the
provisions of under Sub- Rule (1) of Rule 5 of the Central Civil Service
(Temporary Service) Rules.

12.  That the deponent begs to state and submit that the grounds so
averred in the Original Application are not legally tenable and as such no
relief can be grapted to the Applicant as sought for in the instant Original
Application.\/bzsliumbly submitted by the deponent that it is a settled
proposition of law that if some adverse findings are arrived at in an enquiry as
to misconduct, behind the back of the Governmen_t servant, simple order of
termination is to be treated as “founded” on the allegations and will be bad. If
however, enquiry is not held, no findings are recorded and the employer is not
inclined to conduct an enquiry, but at the same time, the employer does not
want to continue with the employee against whom there are complaints, it
would only be a case of “motive” and the order would not be bad,

it is further submiite:j‘ by the deponent that that it is a well settled
principle in service jurisprudence in general and Iaw'relating to confirmation of
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a probationer, in particular - that the primary thrust is to find out whether a
probationer is suitable for confirmation. In the said decision making process
even if some adverse remarks, reports are taken note of, the purpose is to
find out whether the probationer is fit to be confirmed. Viewing the matter from

this perspective it will be noticed that only when the adverse

reports/complaints against the temporary government servant are used for
the purpose of inflicting punishment, then the order becomes bad, as those
materials would constitute foundation for the impugned action. As long as the
decision making process is confined to finding out suitability of a probationer
for confirmation, the same would always constitute ‘motive’ and consequently
the order would be good in law.

it is also further submitted by the deponent that the present being a
case of a probatloner the provisions of Article 311(2) of the Constitution of

India has no apphcataon it has been held in a catena of decisions that if an
order on the face of it does not cast any s

13.  That with regard to the statements made in paragraphs 8 and 9 of the
Original Application the deponent the deponent has no comments to offer.

14. That with regard to the statements made in paragraphs10 and 11 of
the Original Application the deponent most respectfully begs to submit that
the Applicant is not entitled to any of the relief/reliefs prayed for in the instant
Original Application. The instant Original Application is devoid of any merit
and deserves to be dismissed.

15.  That with regard to the statements made in paragraph 12 and 13 of the
Original Application the deponent has no comments to offer.

16.  That under the facts and circumstances narrated herein above it is
submitted by the deponent that the Applicant was on probation for a period of
two years, from the date of his initial appointment and his probationary period
was extended for one more year vide order dated 28.02.08. The appointment
order dated 28.06.2006 itself categorically envisaged that non satisfactory
performance of the incumbent during the probationary period would render
the incumbent liable to be discharged from service. The law with regard to
termination of services under Rule 5(1) of the Temporary Service Rules is no
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longer Res Integra and it has been repeatedly held-by the Hon'ble-Apex-Coutt

in a catena of decisions that such a power lies with the appointing authority S
which_is-at liberty to terminate the services of a probationer if it finds the +
performance of the probationer to be unsatisfactory during the period of

probation. In that view of the matter, there is no merit in the instant Original
Application and the same is liable to be dismissed.

.....VERIFICAT!QN
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I, S WM[&? , son of Sn@) Q. Haputles aged about 53—
years, serving as the Deputy Commissioner, Navodaya Vidyalaya Samiti,
Regional Office, Shillong, Meghalaya do hereby state and verify that | am fully
conversant with the facts and circumstances of the case. Further, | am
competent and duly authorized by the Respondent Nos. 2, 3, 5 and 6 to sign
this verification on behalf of them. The statements made in paragraphs
4,2, 3D, W)W, 4 2,30p),940600),12 & ¢
of the accompanymg written statement are true to the best of my
'knowledge and those made in paragraphs (1), 3(ii), 2UV)(#)8 (#4) 6 (e} U

— above are true to my information derived from

records and rest are my humble submission before this Hor’ble Tribunal.

a
And | sign this verification on this thellmday of March,

2010 at Guwahati.

DEPONENT
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JAWAHAR NAVODAYA VIDYALAYA

MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(DEPTT OF EDUCATION), GOVT. OF INDIA
CHINATOI, POST BOX 23 DisT GOLAGHAT, ASSAM PIN 765621 5

Bef o £.1-17/INVG/2006-07/ &€« Dated 05/7/2007

EXPLANATORY NOTE

e et
A LA

Hvdnipteg 4 Trtm
3 Wy —‘%m?j
To, |
Mr.Jitendra Mudugal, e "
TGT English. |

| Gueshatipgng,

Sir, e LY g

1. During the academic year 2006-07 you didn't submit any records to be
submitted by a teacher. ,

2. In this academic year also till date you didn't submit annual plan, lesson plan
teacher diary etc., ‘

3. As per the circular dated 30-6-2007 issued by me regarding the steps 1o be
taken for the academic excellence | requested all the teachers to submit five
copies of student note books every month, As per the schedule language
feachers are supposed to submit on 02- 7-2007. Till date you didn’t submit the
same.

S 1Tieie wUS G Cormnpiamt Torm ine parents Tat you are feacning tnglish in Hind
Even | 100 obseved the same and you have accepted orally and promised
me that you will teach in English only. But still you are teaching in Hindi which
against the samithi norms.

5. You didn't complete prescribed svllabus in time last year as you didnt have ¢
-academic plan. As per your statement dated 10-01-2007 you could able to

complete only 60 percent of class Vil syllabus. The other thing which thrown
me in an embarrassing situation was that the parents complaint on 04-03-20
the day of class X Social Studies examination regarding the non-completion «
English syllabus. Which yOu could able to complete only before the English:
toard examination that too after my request. The net result is one girt failed in
your subject in CBSE board exarmination.

You are directed to submit your compliance for above mentioned five pOINtSs wi
return explanation Iatest Dy 12-7-2007.

-
A\ s
\ > L? .‘.‘./‘ / O)\

Nagmhat, L\ e 3,{3\-\\

JNV \
) -. 1, Tiaddt . \\‘
L s days FidynEe ( . y
Fooot e fit L ] ;
z ‘-,.e’\”ai‘f}i;'{ ‘ At
Gy Fhd | )‘\\
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< 2 ANNEXURE- 2.
ASSESSMENT REPORT ON PRUBATIONARY TEACHING STAFF -
(INCLUDING PRINCIPAL) OF NAVODAYA VIDYALAYA'S

11 MéNTHLY / 2%4»4®N¢44E¥PROBATLON / SPECIAL, PERFORMANCE REPORT

v’
INSTRUCTION READ CAREFULLY

-

Each officer's ability and fitness in his - present occupatlon or for promotion may be
appraised with a reasonable degree of aceuracy and uniforimity, through this report. The
assessment requires the appraisal of an Officer in terms of his ACTUAL PERFORMANCE. It
is essential therefore that shap judgment be replaced by careful analysis as you are building

up administrative leaders of tomorrow.

Please follow.these instructions carefully: - _

1. Disregard your general impression of th° officer and concentrate on' one factor at a
time. . . .

2. Study carefully the implications of each fa( tor ' '

When assessing an officer, call to mind m tances that are typical of his work and way
of acting. Do not be. influenced by UNUQUAL CASES which are.not typical.

4. Make your assessment with the utmost care .and thought DO . NOT ALLOW
PERSONAL FEELINGS TO GOVERN YQUR ASSESSI\/IENT :

5. After you have given your assessment fur each factor,: please sum: up: your general
views about the officer indicating in it any- additional factors: parhcularly those felated
to his INTEGRITY and ABILITY to correm hlmself if his faults are. pomted out'to’him.

&

(@)

PERSONAL DATA 3 D o v PR
(TO BE FILLED BY OFFlCE) | | | e
WAl 2010
1. Name of Probationer c‘l(")@ﬁ[\f;c\fq WQﬂOA»/Q ;
. ‘\f Al u&d Pﬁth
Date of Birth 0% -d @y 1935 | nad s

LN

" Educatienal Qualification

Date of Appointment as
Probationer

Date on which the
probationary period will be /
was completed

g kh Fedy 2006

| ’ledx Fulmy 21)0%

8. Details of extensions of
probation, if any:
7. Vidyalaya (s) in which ' o )
employed during the year Ty Qe %L\@bé
8. Period of absence from duty ol - 2/-2 —07 &85 -3-97 7 /Z 2
on leave, etc during the . oad 30-5- 7 ol - 6 — 8=
year LG Medned g M
. wdca i Sl
9. Details of In- serwce training \A—‘f(?"{kémp e QQ‘MW\/U( A

course / Workshops attended
during the period

10. Total experience prior 10

\J")xv’

appointment on probation

ey
Mv‘*’/
U

NLT &oh-

ek
LcsmpuI:Jv Cousuve.-

]:m:'»lM«_&H o\ Cawowes

K03 Qears:

Contd. Page /2

@\~f- ‘“53/
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Performance Factors

Performance.Grade: .. ..

Exceeds

Requirements

of this Job

Meeis-fully

Requirements
of this:Job

Just'Meet
-Requirements
of this Job

| Partially:Meets:|Does-Not Meet

Requirements:| Requirements
of this-Job,, |, of this Job

MENTAL CAPACITY

| Efforts made to. acquire

knowledge relevant to job

Analytical Ability

Power to Grasp

Spirit of Enquiry

Ok i

Power of Expression
a) Oral '
b) Written .

INSSENR SN

o

Sense of Responsibility

Ability to participate in
discussions and seminars

B e

N

'WORK HABITS AND ATTITUDES

Aptitude

Interest in work

Promptness

Initiative

Originality

| Self Reliance

N0 O D [WIN =

Manner of performance
(whether methodical & Orderly)

IRNNERS S

@

Thoroughness

Punctuality

Ol

Resourcefulness

STABILITY
Poise

Fairness

Dependability

ABILITY TO GET ALONG
Tact s

Dealings with:

a) Subordinates .
b) Fellow-officials
c) Superiors

d) Public

B

Ability to inspire others

ABILITY TO MANAGE

Quality of Judgment

Decision-making

Ability to plan & Programme

Direction & Control

KRRER] keees |

Ability to evaluate the work
of individuals and projects
or schemes

PHYSICAL FITNESS

State of health,

S

Spartsmanship etc

Contd. Page / 3

T 20
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COMMENTS | TR

\"\Y’:S_n:_\i:m&:\n\f\né@% N@c&&\mw&\k%\ Q

Seneral appraisal of the officer's good \a
:nd bad qualities in narrative form S, roRe ‘?M"‘& Bas A, WSS @ &Mw S

yarticularly  those related 1o RIS sprebaNmissbese **-c.c_s\&-g “5355\
ntegrity and ability to correct himself-if o &\tb c% WL% S e E‘)m&
Sesgs secteton] -Qgsﬁ@-& SO NN 7Y
D \meﬁmf%&

\is faults are pointed out to him.

Coos \QAQ&
Yecisions - if any taken ‘regarding " - W \N\%\‘ﬂ.k@:Mé VSN L‘mmm\

tness for drawing 1%/ 2" increments < b Wasste
Where applicable) , S " Teanssns' wsos, Qeswed & N

[.esignation:

~ Date:

PART I}

REMARKS OF THE DEPARTMENT/H PROMOTION COMMITTEE
(To be filled by the committee wheﬁ case is* referred to lt)

RECOMMENDA’\ ION WHETHER THE PROBA i _;ONER

L, |s fit for entionr-Cenfirmation: ‘
OR

\/Should be watched for a .

further period (here list what o ‘ )
~ improvements ‘aré required in ' DL . o
the probationer and spemfy '
the period for which he is 10

be watched further):

OR

ii. Should be ischarged from
Governyrent service (here -
give reasons for
mending this course of
ac_tlon) - - -

(Slqnature of thefChalrman)
yartmet "“"omotlon_

L e ...., .
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ASSESSMENT REPORT ON PROBATIONARY TEACHING STAFF

Thmm—— INCLUDING BRINCIPAL) OF NAVODAYA VIDYALAYA'S

LI-MONTHLY / 22 MONTHLY PROSATION / SREGIALPERFORMANGE
REBORT o

INSTRUCTION READ CAREFULLY

Each officer's ability and fithess in his present occupation or for promotion may be
appraised with a reasonable degree of accuracy and uniformity, through this report. The
assessment requires the appraisal of an Officer in terms of - his "ACTUAL .

- PERFORMANCE. 1t is essential therefore that snap judgment be' replaced by careful
analysis as you are buildiing up administrative lsaders of tornorrow. ' '

Please follow these instructions carefully: -

1. Disregard your general impression of the officer and concentrate on one factorata ~
time. ) Ld '

2. Study carefully the implications of each factor. _ ,

3. When assessing an officer, call to mind instances that are typical of his work and
way of acting. Do not be influenced by UNUSUAL CASES, which are not typical.

4, Make your assessment with the utmost care and thought. DO_NOT ALLOW

PERSONAL FEELINGS TO GOVERN YOUR ASSESSMENT. |

- e e S

After you have givan your assassmant for each factar, please BUM UP your genera
views zbout the officer indicating in it any additionai factors particularly those
related o his INTEGRITY and ABILITY to correct himself if his faults ara pointed
eutb to him,

1

CPART -1
PERSONAL DATA :
(TO BE FILLED BY OFFICE)
1. Name of Froepatoner o bre- N e_eﬂftvey\&f*ﬁ M"‘"“"
2. Date of Bitth 2%~ 085 19 5 ¥
3. Educationafl Qualification S S S = -
4. Date of Appointment as - A :
'P',robéti'c;ngg‘: i 5. 077 20T 4 . @uaafailai: Pench
5. Date on which the . 8 *-’]L@MHT_%‘ \ugﬁi
probationary periad wik-oe-/ c 0 - B0 T e
. Weefompleted N R -
6. Detalls of extensions of _ '- P«vﬁéx\t‘&'s Cpteidadf v ove e B
probation, if any: , . ,%_, .M-:..z,w-f{éywm“ DosE. Prived ol
7. Vidyalaya {e) In wivieh - : LE - 5~ zoerf A Plocea te- D=2} &F ﬂ«,&%
employed during the year 2w bk froop) v (cnR)] o sp23 Letrd 28/2]¢

8. Period of absence from tuty \> 3 v\:.\l <» : w‘b\ﬁﬁa_‘f’ (: r"rﬁm) )
on leave, el during the year : EL‘-’ :L/‘i//\‘hfg 2o /_S"'/gr/,g»f’ :

9. Details of In-service training G0 Come j(JY] 06 & 3 [5] ¥8 =10 Jogﬂ'o«M.
course / Workshops attended : R F s ¢ f - [ :
during the period **{* S B P'?l4¥” f@w—/«; ( Comnplsy me-'ta”)rf’*'f; it‘wa':*ft

. 9. FZ ) aﬁw Lorirg.s * b L’_c&‘?“, od TRV Tos 4

10. Total experience prior ta St cpit) & 6&1»&?&1-. =1
appointment on propation . 3. wetbsp o G A i MNLT G,
) ~ean ML , . :

Contd, Page /2 ..........
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Performance Factors

Performance Grade

Exceeds ]
Requirements
of this Job

Meets fully |

of this Job

Just Meet
Regquirements | Requirements Requiremants
of this Job

Dces Naof
Requirar
of this .

Pactially dMeels

of this Jab

MENTAL CABACITY
Efforts made to acquire
| knowledge relevant to job

| Analytical Ability _

| Power fo Grasy

| Spirit of Enquiry

v
W
e

Power of Expression
a) Oral
b}  Written

Sense of Responsibility

\

| Abliity to parficipate i
diseussions and seminars

<

WORK HABITS AND ATTITUDES

Aptituds

Inferast in work |

oty

Prompiness

Initiative

Originality

Self Ratliance

Manner of performance (whether
methodical & Orderly)

ki)

8

Thoroughness

9

| Punctuality

10| Resourcefulness

<<_’\_<_ NN

[ SEABLAY

“Faimess

2
3

Depandabilty

KK

v |
1

N

2

)5

“Dealihgs with:
~a)  Subordinates
b)  Fellow-officials
€} Supertars
Public

I Ability to inspire others

e

ABILITY TO MANAGE

Quality of Judgment

' Declsion~making

i

Ability fo plan & Programme

Direction & Contro|

O3 1 I |

Ability to evaluate the work of
individuals and projects or
schemes

NENIAAENARR

.

PHYSICAL FITNESS

State of healtn, Sportsmanship
eic : '

I BV

— T i

Contd. Page /3 ..........
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General appraisal of the officer's
good and bad qualities in narrative
form particularly those related to
his integrify and ability to correct
himself if his faults are pointed out
e fim,

~ Decisions if any taken regarding

fitness for drawing 1%t /| 2%
increments (Where appiicable)

(——39 - #0528 B.003 S006
Page'- 3
. COMMENTS
We s, Ne=ton, ’o&c:mc»& Gt SeaX
Yo o Coomasiina, 3 o
N R B C%(% &_gmg )

Designation:

Date:

PART il

REMARKS OF THE DEPARTMENTAL PROMOTION COMMITTEE

(To be filled by the committee when case is referred to if)

RECOM ENDATION
L

Should be watched for a
futher period (here list
what improvéments are
required in the probationer
and specify’ the period for
which.he is to be watched
further):

iii.  Should be djscharged from
AL service (here
‘reasons for

ETHER THE PROBAT] ONER:
s 5 for Retention? Confirmation: o e

OR.

o

™

ﬂ

(Signature of the Chairman)
Departmental Promotion
Committee
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Annexure-4

CE, : SHILLONG \07\

F.2-3 5/2007-NVS(SH R)/Pers./

Dated -

24/01/2008.

MINUTES OF THE DEPARTMENTAL P ROMOTIONS COMMITTEL

MEETING HELD ON 24/01/2008.

A Departmeh:tal Promotion Comuiittee consisting of the
the office of the Deputy Commissioner,
considering the clearance of probationary period of the follow1
teaching staff of JNVs of Shillong Region are hereby declared
with effect from the date mentioned against each -

1. Sh. M.L. Sharma, Deputy Commissioner: Chairmaﬁ.

2. Sh. K.C. Das; Assistant Coniyigsioner . Mcn:\hcr
3. Sh. V.V.Reddy, Assistant Conmissioner Member

4. Sh. A.B. Bhardwaj Assistant Zommissioner

5 Smt. RM. Shylla - Principal- [NV - i Khasi Hills — Member

: Member Secrcta!ry

following members mct in
NVS, RO, Shillong on 24/01/2008 for

ng teaching staff/ non-
successfully completed

WOTAPRS TS

22 NAR S

Glimaai Py
7\1’67\ ’ v

e TR —
. B

The DPC considered the total 62 casus of teaching and 22 cases of non-teaching stal.

Out of the 84 cases of teaching and non-teaching staff, afler
SPRs of the below mentioned 00 cmployees the DPC recom

probationary period of two years.

Designation No. of cmployees

careful consideration of
nended for clearance ol

Remarks

List enclosed

PGT(Phy.) B

| List enclosed

PGT(Eco.) _

PGT(Maths)
~ [ PGT (Hist.) 03 List enclosed
| PGT(Hindi) ) 02 | List enclosed
ﬁéT(Geo.) I | List enclosed
(PGT(ENg) e 03 List enclosed
02 1.ist enclosed -_..:

PGT(Chem.) A
PGT(Dio.) ]
TGI(Se) B
TGT(S.SL)

TGT(Maths L
TGT(Eng.) )
_”_[_’Ql’(.l’-]indi
TGT (Librarian

I

TGT(Art.) 4
TGTf‘Music) 3
TOTAL

ke et e e

g -
Non -teaching stall

I No. of emp

Dcsigp_'._\tion

Office Superintendent
Stafl Nurse

e SN

loyees

List enclosed

List enclosed
Tistonclosed
List cnclosed
List enclosed
List encloscd
List enclosed

et e e

| Remasks -
Listenclosed
List enclosed

e

et

) [ist enclosed

List enclosed
List enclosed
. CNCIONLA
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. o Further. the DPC after considering the gradings of SPRs
employees has recommended to extend the probation period: for one

5 v
v

ko

P

of the ~fon¢wing5‘@% o
more year.

01, | B.P.Singh® PGT(Phy)

02, | AKRoy- PGT(Phy.)

INV, Lakhimpur - ]
JNV,Morigaon .

03.

AK Singh * PGT(Maths)

TINV-Lakhimpur _

BK Tripathi L 7

. LR SHECHITD —
Dayaram. Yadav L~

PGT(HisL)

05.

TINV. flf‘h'oubal”

INV-Karbianglong

06. | SKPal ! TPGT(Hindi) .

JINV-Lakhimpur. -

07.

JNV-Mao

A.Surjeet Sharma ‘- | PGT(Eng.) . =

08. S.Basumatary- | PGT(Chem.)

JNV-Chirang

09. L..L Meena ‘PGT(Bio)

JNV-Sivsagar

70 [MMajumdar_> PGT(Bio.)

JNV-Goalpara . J

11, | SK.Tiwafi i TGT(Maths)

JNV:Dhalai

12. | Neeta Huiram' -~ TGT(Eng)

| INV-Thoubal -

Y

B |

~

- \'/.v"

TMudugal [ TGT(Eng)

Further, the DPC after ¢

TNV-Golaghat"-

reful consideration of their gradings and'f-p“(.é_r_,forl_qanj_(_:es as

reported by their superiors, the DPC recomirended for termination of services in respect

of the below mentioned 04 nos. of cmployecs.

SNo. | Name of enhp_loyce INV-

Designation

01 | Shri Nitul Roy Cat. Asstt. ‘Serchip

Remarks

02 . |!Shri Hemraj ‘PGT(Hist.) E.Garo Hills

03  |iShri Neeraj Kumar PGT(Geo) Dhemayji

04_ TGT(Eng)

Ms.S.Sultana’t - S.Tripura

"

‘Furthér“,"thqD;':PC on careful consideration of SPRs hasrccommcndcdﬁvfo‘r the

demotion of Shri JC

- The ineetings'concluded ‘with vote of thanks to the chair.

R _,_«M_NW |
(K&'DAS). = » S
ASSISTANTICOMMISSIONNR ‘
MEMBER

1,'\/.

~

'(V.V.RE'ID'DY)
ASSIST /‘\N»r
MIEMIB IR,

COMMIISEY OEmNR

'("\\\";?61;\,“ = S /. )
CASIY T.—'I.A\1§‘W'__ u‘\—*—

S T AN AN
TR i‘%\s\‘s‘\“/\\\,\\ .
: B CRTRALN O
A\ X

PRING

Konwar, Office Superintendent NV Kokrajhar to the post-of UDC.

IPAT,

- Guwahati B4,

-, I[ETENT

LN
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NAVODAYA VIDY ALAYA SAMITT
REGIONAL OFFICE, SHILLONG
TEMPLE ROAD, BARIK POINT.
LACHUMIERE. STHLLONG - 793001
(Ministry of Homan Resource and
Development, Deptt, of Education,
Govi, of India)

Tel: ()3()4 250()5%1 FFax- 2500355
E-mail n.1 :

Websibe swaow v sroshillong, sgov in

F.2-66/2008/NVS(SHR)/Pers/

gov”

OFFICE ORDER

Bate. 28102 2008

Consequent upon the rccommendation of the Departmental Promotion Committee,
held on 24/01/08, the probation period of the following teaching staff of INVs of Shillong
Region is hereby extended for one more year w.e.f. the date as mentioned against there

names .
SE.No [ Name of the INV where | Designation | Datcof | Datcol
probationers working joining in completion
Samiti of
z B.P singh Lakhimpur | PGT(Phy) | 27/5/2006 __| 27/5/2008
2 A K Roy Morigaon PGT(Phy) 25/6/2006 25/6/2008
3 1 AKSingh Lakhimpur _ | PGT(Math) _| 25/5/2006__ | 25/5/2008
| 4 B.K.Tripathu Karbr PULUINGY) | 2170/2000 PATRIPIRGE
Anglong S ]
5 Dayaram Yadav Thoubal PGT(Hhst)y | 3/6/2000 3/()/2008 -
6 - S.K Pal Lakhimpur | PGT(Hindi) | 27/5/2006 27/8/20()8
7. A . Surjeet Sharma Senapati PGT(Eng) 29/5/2006 | 29/5/2008
8 S.Basumarary Chirang PGT(Chem) | 25/7/2006 27/7/2008
9 - |[L.L.Meena Sivasagar PGT(Bio) 29/6/2005 29/6/2007
ao M Majumdar Goalpara PGT(Bio) 16/6/2006 16/6/2008
11 S K.Tiwari Dhalai TGT(Math) | 27/5/2006 27/5/2008
12 Necta Huiram Thoubal TGT(1ing) 23/6/2000 23/6/2008
N 1" | ) Mudgual Golaghat TGT(Eng) | 28/5/2006 | 28/5/2008
f il
(M.L. HARMA)
- DEPUTY CO VIM]SSIONER
Copy to:

1. The individual concerned.

2. Al Principal concerned with request to record the enry 1 the Service-Book . In
case the individual concerned have gone on Inter-Regional Transfer the copy of
the oreder may be sent to the respective INVs.

3. Personal File.
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e
IOQHIF}Q NAVODAYA VIDYALAYA SAN Ere

L ~ REGIONAL ORI, SHSELONG
f@'ﬂ% .—2 01 TEMPLE ROMRD, RARIK POILNE,
S fljg%} 4 ‘ LACEBUMIERE, SHILLONG ~
= we 793003
%‘mj (Ministry of Human Resource fmd
Wg;é : ) Development, Deptt. of Education,

Govt. of India)

Tel : 0364-2500331/ 2500332/2500335
E-mail navsam@asancharnet.in
nvsroshilleng@rediflmail.com
Website ‘www.nvsroshillong.gov.in

MINUTES OF DEPARTMENTAL PROMOTION COMMITTEE MEETING HELD

ON 10.09.09

A duly constituted DPC consisting of the following members met in the office of the

Deputy Comumissioner, NVS, RO, Shillong on 10.09.09 at 11 a.m for the consideration of
declaration of probation period, long absentee cases and for the promotion of LDC/ Storekeeper

to the post of UDC. ' :
1. Sh. D. Hazarika. Deputy Commissioner, NVS, RO, Shi]longj;. ‘ Chairman
2. Sh.K.C. Das, Assistant Commissioner, NVS, RO, Shillong. Member
3. Sh. A.B. Bhardwaj, Assistant Commissioner, NVS, RO, Shillong. Member
4. Sh: V.V.Reddy, Assistant Commissioner, NVS, RO, Shillong. Member
5. Sh.G. Arumugam, Assistant Commissioner, NVS, RO, Shillong. Member
6. MsW. Tariang,Ex Asst, Commissioner, NVS,RO, Shillong,. Member
7. Prof. Mahapatra, NEHU, Shillong Member
L Declaration of Probation period in respect of Staff of JNV:
DPC considered 74 cases for the declaration of probation period on the basis of
ACK/ori grading tor the last 3 consecutive years. :
After careful verification and thorou gh examination ;of individual cases, DPC
recommended to declare the probation period of 63 employees as per the details
enclosed in Annexure - A, Recommendation of DPC jg mentioned against the names of
each employee. '
Probe{tion declaration in respect of Sh. Pravesh Kuma r, PGT|(Com merce), JNV Lohit wasg
not considered, as he has already resigned from NVS. - v
By considering the gradings of ACRs/SPRs in respect of the following staff, the DPC
- recommended to extend the probation period for 6 months lafter which the cases will be
reviewed by an expert committee. Recommendation of DRC is mentioned against the
names of each employee in Annexure A. !
Sl.No. Name Designation JNV
L |s. Basumatary: PGT(Chem) Chirang e
m_gm LI;I_qnl;hjpg]a Khayi. PGT (Bio) Kohima ('l'r;uI:;ﬁ-rrm,j o JNV. C.C. Pur) o
3 Pranab I’ thak — J.El(.@!:[ﬁ{'l)_.____.. jﬁi.y_u':in‘;_;_g_n_'_-(_l resently altached at JNV, W ang)
4. Kuldeep Jindal L PGT (Hindi) Tuensang
5 | AK. Roy PGT (Phy) Morigaon
6. S.K. Tiwari — 1 TGT (Maths) | Dhalai L

!

\

|
o |

Condray A’@Mﬁmmﬁw‘%%wv

2 2 MAR 21

Gu%»réhaﬁﬁm
TN T
M :erqu 3

eyt
o e
¥

e,



IL

I1L.

. 2 — 2£ ”~
, considering the grading of ACR/SPR in respeci of Shri. G. Talukdar, PGT (l’hysus

,NV Jorhat, Assam, the DPC recommended to extend the probation period for one more
year.

The Committee recommended the termination of the following employees because of
their poor performances during the prebation period.

b5 _

SL.No. Name Designation JNV
1. Anita Kumari TGT (Music ) Lwangtlai
2. J. Talapatra PET Tirap el Aderimaerne Toe
3. | J.Mudgual TGT (Eng) Golaghat s wenef ’xu.) AT
N SEAD
Long absentee cases | -2 2 MATZ 2010
é ¢
The following cases have been considered for discussion | Gurrahati Rench
: ”ql\”é‘ :Eﬂqésa

1.Mrs. Jayaprasanna E. , TGT (Social Science), NV, Tinsukia
2.5h. L. Jiten Singh, PGT (Biology), JNV, Phek )
1. Mrs. Jayaprasanna, TGT (Social Science) did not report to JNV Tinsukia after
summer vacation i.e. w.e.f. 29.05.07. Final notice was also issued to report for duty
within 15 days time vide letter No. 2-7/PF/JPE/TGT(S.St)/2002/NVS(SHR)/2245
dated 10.07.09. Though the letter under reference was received by the individual,
Mrs. Jayaprasanna E. , TGT (Social Science), JNV Tinsukia, did not report for duty.

Hence, the Committee recommended to terminate the services of Mrs. Jayaprasanna E.
with immediate effect.

2. Sh. L. Jiten Singh, PGT (Biology) had left the campus on 23.07.07 without permission
and even after issuing final notice on 16.07.09 to join immediately Sh. L. Jiten Singh
did not comply the order. Hence, DPC recommended to terminate the services of
Sh. L. Jiten Singh with immediate effect.

Promotion of LDC/Storckccpcr ' {
| .

As per NVS Recruitment Rules, 50% of the posts of UDC a1e reserved for promotion for
which minimum service as LDC/Storekeeper requ1red is 8 years. The total no. of
vacancies of UDC to be filled through promotioniis 03 (three). In total, 10
LDC/Storekeeper are eligible for promotion. The recommeéndations of DPC are “enclosed
in Annexure - C. In case, the first three eligible candidates do not accept the offer of
promotion, next eligible candidate may be considered for promotion in his/her place.’

Probation declaration in respect of staff of Regional Offic‘e.

DPC considered the following cases for the clearance of probatxon period on the basis of
ACR/SPR gradifg for the last 2 consecutive years.

N

'1.Sh. K(:nncdy Pd;\h, I,DC
2. Smt. Buhphanglin N. Kharpuri, 1.DC
3. Sh. Pynshngainlang Lyngdoh Mawnai, Chowkidar

ol f
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3

j

Asst.

each employee.

ommissioner
Member

Asst. Commissioner
Member

2 . . . . . ’ g E L~
After careful verification .and thorough examination of individual cases, DPC
recommended ‘to clear the probation of .all the above employggs as per the details
enclosed in Annexure - B. Recommendation of DPC is mentionedtagainst the names of

o2~

s

The meeting conclu.ded' With vote of thanks to the Chair.

\Bsprestiott Pee——(
AB. ma 4 m /e

Asst. Commissioner Asst. Commissioner
Member Member

- BT (PN -
»J/EI(‘ / ! ~//l/y\b\} m}

" Prof. Mahapatra

e . W. Tariang
Ex-Asst. Commissioner NEHU, Shillong
Member Member
/
,"' "‘J\j g - [Contet Admsars
[ ‘5-’:')@‘%@ @’5’6?‘@@’\':

D. Hazarika'k /

Dcputy Commissioner ‘, . - .
Chairmon © 22 AR 20N

Buiviaht Berain
NI &1 T
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g‘ . ANNEXURE - A
. NAVODAYA VIDYALAYA SAMITI : REGIONAL OFFICE : SHILLONG 1 oali BANST
_ Py » Details of staff for the consideration of clearance of probéti‘pn period G—B;ri;& p=i i-‘i}(-

SLN - o Date of Probationa _ v ACR Vigilance . “ S |

o Name»of Empioyes Demgqatxon INV. joining Iy © 5 é 2 g! s | Cace Integrity Remarks Recommendation of DPC
‘ Extension| & & 8 T Pending

1 {K.C.Baishya PGT (Eng)  |Cachar 29.06.06 | 28.06.09 Good Average | Good No . | Beyond Doubt Ao ¢ F 75 A

2 {Rakesh Uprit IGT (Eng) Cachar 05.06.06- | 04.06.09 Good Average | Good ‘N Beyond Doubt : Li o lTau S,

- 3 |RR Devi TGT (Hin) . - |Cachar 23.06:06 | 22.06.09 Good Average | * Good No Beyond Doubt B v‘-"_‘{.,(g/—,..\ _
4 |Rabin Ch. Kumar TGT (Maths) |Cachar 27.05.06 | 26.05.09 Cood Average | Good ! N6 | Beyond Doubt Dy JA Pt e, e T
5 |Sanjeev Tiwari Librarian Champai - | 31.07.06 30.07.09 | Average Average | Good No | Beyond Doubt i Aot i s
6 {Ch.Ranjan Borzh ~1PGT (Maths) Changlzng 05.08.06 | 04.08.09 Good {~Average | Good No Beyond Doubt ) A2 hn g g an
7 1S. Basumatary m— MPGT(Chem) ' Chirarfg 25.07.06 | 24.07.09 Average | ‘.BEIOW Average No Beyond Doubt : ?/q/‘:’&_h 'fv ? \' a ?ﬁvu, ;

: . ~Average S - A AN g e < g

8 LS. Meena ‘ | Art E.Garo Hills 20.10.05 | 19.10.08 Good A'vera‘ge Average No - | Bevond Doubt {2005-06 -Satisfactory ’{?‘eéi??l /VC_‘/:;

9 IR.Basant Singh Music E.Garo Hills 14.07.06 | 13.07.09 Average Average Good No | Beyond Doubt L L8t mm b G
10 [5. Nagamani roroed | Kameng [ 011208 T 07709 T averace avmn T Bort 1 me” e et s Lot s

[ 35 ppdd. mroars 16i gun)  |E.KhasiHills | 27.05.06 | 26.05.09 1 Good [ Aveizge | Good No | Beyond Doubt ' Lo i S

| 12 [Ajit Kumar Jha TGT (Sc.) E. Khasi Hills | 27.05.06 | 260509 | Good Average | Good - No ' | Beyond Doubt Lo i s
13 iMd. Chand Alam _|TGT (Maths) {E. Siang 27.05.06 | 26.05.09 Good ‘Ave'rage Good No ___f Beyond Doubt W AR ETSR P
14 {Uttam Dey - PGT (Com) Hailzkargi 24.08.06 | 23.08.09. Average | Averzage | Good No“___,_Beyond Doubt : ey '\,,”\:_\W
15 |Panchali Roy PGT (Eco) Hailakanci - | 21.07.06 20.07.09 Average Average Good No | Beyond Doubt | Coeel 0 //”,7,\,"_,,:\, e
16 |Amal Ch. S. Das __|TGT (Maths) |Hailakandi | 27.05.08. --2605.09 | Gocd ' | Averzge | Good “-No-——}Beyond Doubt | ' | Lxioi s lsms

1717 IB.P. Sharma™ PGT (Eco) Jaintia Hills | 27.05.06 | 26.05.09 | Good Averzge | - Good No Beyond Doubt 0 i
18 IM. Boruah —___|IPGT(Chem) |Jorhat | 27.05.06 | 26.05.09 Good Average | Good _ No Beyond Doubt . — /2 Ay e T

- - - - - R T . N R P I O S s Sy = v s
19 |G Talukdar . PGT(Phy)  liorhat | 27.05.06 | 260560 Good | Average | Good |  yes ' Beyond Doul{ Enquiry under Rule * £ b &7 f57 ey

: - ' , - : : : _ ] \ |14 is pending : B
20 |Hem Chandra TGT (Hin) Jorhat 18.06.06 | 17.06.09 Good | Averace | Good No ~ ‘ Beyond Doubt [~ yiwe ,,MM

:g_?_— P. Singh PET - ~_IKarbiangiong 03.06.06 | 02.06.05 I—Good Average Good No " | Beyond Doubt 1 RA s v

i_22 {Harish Kalita PGT (Eng) - |Karimganj 27.07.06 | 26.07.09 | Sood Average | Good Ne - | Bevond Doubt Ao, ms N
23 |Th. Aruna Devi PGT(Chem) Karimganj.. 31.07.06 { 30.07.09 - Goed g No* " | Beyond Doubt ' S N

T2a R.K.Singh TGT (Eng) Karimganj 27.95.06 | 26.05.09 Good Nc __I Beyond Doubt J Aot | »
BTN e . - o s
T et oy NN
| N [ v ) e

s "
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\)) Q&fjl.:\ ‘] e _ - Date of Prgbationa . .‘}CR ' \rig‘ilance . 12 7 MAR zm .
; Name of Employee. | Designation NV . ry S 5 o L o Case Integrity emarks Reco@mmexj_c_labon of DPC
e ) . e jomning Extension| & © & ° &0 Pending . -
23 |H.M. Gaukwad TGT (Maths) [Karimganj 27.05.06 | 26.05.09 | . Good Average | Good No - | Beyond Doubt Guwahatt 59;)\ N LV S s
4 L . N ) . _  Below Below . R grgiel A ‘%’ oV 7/1'\1' E RSy o LA
- 2¢ |Honthingla Khayi PGT (Bio) Kohima 27.05.06 | 26.05.09 Average Average Average No | Beyond Doubt} 11 B KM / Ao v o L f.-—.,-.ij:
‘;z, 27 |Anamika Shome TGT (Hin) _ [L.D. Valley 1507.06 | 1407.09 | Good | Average | Good No . | Beyond Doubt L e o
\ 28. |Dheerap Kr. Sharma TGT (Maths) [L.D. Vallev 30.06.06 | 29.06.09 Good Average Good No Beyond Doubt AN (\ L
- 2% |RX Bhattachagee  |[TGT(SSt)  |LD. Valley 29.05.06 | 280509 | Good | Average | . Good No | Beyond Doubt o L ST
- "] 30 IM. Romesh Singh TGT (Sc.)- L.D. Valley 27.05.06 | 26.05.09 Good Average | Good No | Beyond Doubt ’(-{-, ; L T
) 31 Biswadip Nandi Art L.D. Valley. -27.03.06 | 26.05.09 Good Average Good No ] gBeyoﬁd Doubt e, ,J,(, N : :
. 52 |Depanjali Chetia Il Land L.D Vallev L7 .| 12.06.06 | 11.0609 | Goog Average | Good No Beyond Doubt i ,: >
v 33 _|Pradeep Kr. Singh _Z|PET Lohit 19.07.06 | 18.07.09 Average A;e'fage' Good . No | Beyond Doubt A L&L-..« Yo T, .
34 |Anita Kumari ‘if_ Music -{Lwangtlzj 05.06.06 | 04.66.09 Average |- Awerage Average [ .No - Bevond Doubt - /’ﬁ’;ﬁ’f‘x o ot e oy Yy PN
33 [Saniay Kr. Croure™" |TGT (SSt)  |Mon 22.06.06 | 210609 | Good . Average | V. Good No | feyond Doubt | S, X /
3¢ |R. Das .. ' Art Ri-Bhoi 15.07.06 | 14.07.09 Good Average Good No :B:eyond Doubt ZCC, e v
37 |S.N. Pazare PGT(Chem) IS. Tripura :27.05.05 | 26.05.09 | Good Average | Good | No ;'L[Seyond Doubt AL W)
38 fjuli Chakraborty 11 Land S. Tripura 14.06.06 | 13.0609 | Good Average | Good | No ,’-;_""ev‘ond Doubt R P N
39 |S. Shanti Devi TGT (Hin) Senapati Mma1as } 211000 ! o STAIET | Guws 7 No Leye Ry C\*-v—:‘
2 e Ciopika Devd |LGT (Maths) “Sena;a~u~ "j 7‘6.66.06 250609 | Good | Averase | Good No Ao _":IA -
I 41 |Ch. Nonibala Devi {JII Land ISenapati l 12.06.06 | 11.05.09 V. Good Average Good , - No | R \\ oy
12 {Bidvut Goswamy PGT (Maths) |vaasagar f 27.05.05 | 260509 | Good - Average | Good | - No : [ a8 ';, 25593
43 [Pranab Pathak PGT(Chem). [Sivasai agar | 27.05.06 | 26.05.09 Good | | Average Average | Censured - f{ TR V? /= ""5_ ~ f':/‘; el s
< |Ch. Ranibala Devj PGT (Eng)  |Tamengioag | 1. 27:05.06 | 260509 | Good Average | Good [ WNo- - ;-j‘ A S
45 |B.L. Choudhar, PGT (Com)  |Tinsukia - ") 10.06:06 |- 9.06.09 Average | Average | Good 4| Woo.
:.\fr 16 {Kameshwar Frasad | TGT (Eng) - [Tinsukia - =~ _ - 31:97.06. 30.07.09_ Good | Average | .Good ___No
| 47 |Deepankar Sarkar TGT (Sc)  |Tinsukia 1.27.05.06 | 260509 | Good - Average | Good | - Mo
-_l;éS S.K. Srivastava IPGT (Eng) Tirap . ~1779.03.0¢ 28.03.69 . _f‘Avérage il Avorsge | Good . - ':-.\’9_ ,
!;9 [Beni Prasad - IPGT (Hindi) Tirap® 260589 |.. Good 1 Averoged Good )
| 50 i} T2l 2patra’ _|PET - [Txrap_ _19:0609 l Average Average | Averagn [ N
| 51 P‘{ Mishra TGT (5.51) {Tiren ; 2605 0569 | . Good - LAveraze | “Good d -_;Nd-'
152 [Kuldeep Jindal IPGT (Hjndi) [Tu°ns°nf.§ "_'w o:. 05 | "27.05. 62 | “Good . Averace Averagé | No
i 53 ‘{.y Kurhar Ram IGT (S8 - |tuerseng” -7 7.03.0% | 26 0309 —Averaaa _Average | Godd |  No
54 {Kishore Kumar D25 |Music U, Sibansin [_'150706 11.0/09 f A\erace Average | Geod [ o -
< ‘ {.._ - - ] R :
s S 7B ,4
/!
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3 ' AT . . Date of [Probahona : 3o+ _ ’—mnce I‘ 92 7 MA}B 7010 | .
Name of Employee Designation INV o ry S S E o Case Integrity Remarks A Recommendation of DPC
A . o . _ ‘ joining Extension S § b= g S Pending g ]
55 |Kavita Devi IGT (Eng) U. Subansjiri 27.05.06 | 26.05.09 Average Average Good No Beyond Dql,ubt Guerahat B@F‘ /,,45 A L TG T
56 [Mohan Bhuyan Art W. Siang” - 29.05.06 | 28.05.09 Average | Average | Good No Beyond Doubt RIS =AY =] s e s
57 {Ms. Yambena Patton |Cook . Wokha 08.10.05 | 07.10.08 Good Good Good No Beyond Doubef=—" """ Ld a s mmi1~u
58 |B.P.Singh PGT (Phy) Lakhimpur 27.05.06 | 26.05.09 Average Good Good No Beyond Doubt o dd g
59 |AK.Roy PGT (Phy)  [Morigaon 25.06.06 | 24.06.09 | Average Average | Average [  No Beyond Doubt S e S TR
60 |A.K. Singh PGT (Maths) |Lakhimpur 25.05.06 | 24.05.09 | Good Good Good No Beyond Doubt L i sy
61 [B.K. Tripathi PGT (Hist) Karbianglong | 27.05.06 | 26.05.09 Average | Average | Good No Beyond Doubt Py e A
62 |D. Yadav PGT (Hist) Thobal 03.06.06 | 02.06.09 Good Average Good No Beyond Doubt L, ;m:(zfv/\,f
63 (S.K Pal PGT (Hindi) Lakhimpur 27.05.06 .| 26.05.09 Good Good Good No Beyond Doubt Ldovinnln v
64 |A. Surjeet Sarma PGT (Eng) Senapati 29.05.06 | 28.05.09 Good Good Good No Beyond Doubt 2L ,.t.— n I
65 {S.K. Tiwari TGT (Maths). |Dhalaj 27.05.06 | 26.05.09 Good | Average Average No Beyond Doubt SR s R [P
66 |Neeta Huriam TGT (Eng) * |Thoubal 23.06.06 | 22.06.09 Good | Average | Good No | Beyond Doubt o e £ o Y
R 6711./1\/4udgua1 TGT (Eng) Golaghat 28.05.06 | 27.05.09 Good Average Below No Beyond Doubt 7_‘%,-,;7/.,\ AN A
Y - Avera ge . g [ty [Tt
v [Transferredto =~ [ - L
65 {Aijayv Bhagat AL Tioigiang 16.'".04 12.u4.u/ | Good | ;l‘ra;s;en-';d No Beyond Doubt Howrah, Patna V. ¢
- S v 2004-05-Good, MY QT T p Sy
. 2005-06-Good
ferr 2005-06 - Teond )
| 69 |C.P. Singh PGT (Hist)  |Goatpara 160205 | 150298 | Goud | Good Tra“; T No Beyond Doubt j;f;r;s‘fe‘m; eoc e Ry
. Transferre| | Transferred to JNV
70 {P.G.V.B.Dhankar T(_?T Maths) {Ri-Bhoi 02.02.05 | 010305 | ~Good Good | dto NV No Beyond Doubt |Betul (M.P).. _ o ;{'/,\’L/‘ o .&f\:" .
: ' ) Betul 2003-06 - Good
g Transferre Transferred to Punjab ) C,L_, N ‘.‘1, 1}\:
71 [Sanjeev Kumar TGT (Maths) S. Tripu 12'10'04» 11.10.07 Ayerage Good q No Beyond Doubt 200{:-05-(300(:’, - 7 i alad
_-w J 2005-06-Good
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. C Probationa ACR I—Vigilance o
) SN ) i Date of . - ; ) : - i
Y, Name of Employee | Designation JNV oinin ry L S o D o Case Integrity Remarks Recommendation of GPC
0- P J 8 | Extension ST & ° & ° Pending '
- Transferred to JNV .
Good w. Raigarh, Chattisgarh, Nt Tt~
72 |G.L. Lohar Art Tirap 18.07.05 | 17.07.08 Average | Average t 30.06 (I)) 8 No Beyond Doubt Bhopal Regicn w.e.f. |
o 20.06.08. 2005-06 -
Good
_ ‘ ' R o Transferre | Transferred. a -0
73 |L.L. Meena PGT (Bio) Sivasagar 29.06.05 | 28.06.08 Average | Average No Beyond Doubt _ /- Ly T
d 2005-06 - Poor
_ . Below . Ag i § oty sl T
74 |Parvesh Kumar PGT (Com) Lohit 08.06.06 | 07.06.09 Averase Average No Beyond Doubt Resigned A On
: rag
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NAVODAYA VIDSYALAYA SAMITI : REGIONAL OFFK
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CE : SHILLONG

O A I

NVS(SHR)/4032 dated 19.12.07

Letter Np.1-26,’?F/]NVTSK/2C'05/'1‘037 dated
25.08.08 '

|Letter No. 2-7 PF/JPE/TGT{S 5372002/

A/,' Details of teachers who are long absentees
Sl . . DOJin | Date of . e : .
Name of Teacher Designation JNV ~ : Details of Notice(s} issued Present Status Remarks Recommendation of DPC
-} No. , NVS absent 4}- = g )

1 Sh. L. Jiten Singh PGT (Bio) Phek 10.07.07 | 23.07.07 |Letter No.2-4472001/NVS(SHR)/Pers/3315 Not joined till date (24 /‘/t'z/\{/v(?x L(T' '
dated 11100/’ as per email j’v;uw«g@w?—z‘v
Letter No.2-7/JPE/PGT(Bia)/PF/NVS received from INV,
(SHR)/Pers/2333 dated 16.07.09 Phek ;

2 | Mrs. Jayaprasanna E. | TGT (S. Science) | Tinsukia 01.11.02 | 29.05.07 |Letter No_2-7/PF/]PE/TGT(SSt}D_002/ G P i PR (-\b N

Transfer order is received
from NVS, HQ vide Letter
No.2-1/2009-NVS(Estt.)/793
dated 07.08.09 to JNV,
U. Kannada, Karnataka

Not joined till date
as per email
received from ']N\’,

Tinsukia

NVS(SHR)/22:3 dated 10.07°09

A
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NAVODAYA VIDYALAYA SAMITI : REGIONAL OVFICE : SHILLONG
DETAILS OF QUALIFIED LDC / STORENEEPER FOR PROMOTION ASUDC

ANNEXURE - C

- . AC o Py
sL . Category.1 Dateof |Education R Grading A 'g‘mce
. . . ] e e . e . se
Name of employee Designation |(Ger/SC/S{INV Name joining in | qualificat _ _ Integrity Recommendation of DPC
J 3. . " a . ° T
| No. T/0BCQ) NVS ion 2004-05 | 200596 | 2006-07 2007-08 | 2008-09 Pendmo or <
Not
1 |D. Chakravorty LDC Gen Cachar' 12-Aug-96 B.Sc Good God Good Goad Good No Bayvs P\.t( 0y )‘\;\PWL(’ el }ro‘s’
. Don Vo en L;t_ T~
Below Avvarded R )
2 [M. Borah LDC OBC  |Chirang 16-Aug-96 BA Good | Averzge < Averagzz | Good Avarded Nl 4o & :
Average = panalty v
. Very -
3" |Debabrata Roy LDC Gen  |Nalbari 19-Aug:96 | BCom | _"° | Gad [-Good | Geed | Good No Racomnm QW*‘ &l %“ ¥
02 Pfj O f’Tn Gvv
1 A Ashikho LDC ST |Serapati 09Jun-97 |  BA Gaad | Goxd | Good | % | Goos Ne Recomme woled frov
Gozs PRcviveTieny
5 |Th. Pretiia Monsang  [LDC ST . iChandel 10-Mar-99 BA Good Goed Good Gead Good No Dot LM ennele v
| et em
Y oLt e Yoy H » . - Bevond )
6 |B. Kalia LDC Gern  |Goalpara 27-Sep-99 BA g Goxd Geod Good Good No e h’vCCﬁ‘YVY?'h-CW«[ 2
Goad | Doubs Pa0mnotac
f ) 7 - . '
Beyen e . - =
7 |Ch. Dijen Singh LDC OBC . \Imphal West | 09-Feb-01 | PUSc | Good | Good | Good | Goos | Goog No :OQ Reto e o
A < Paomelion *
o ' » Ver , Very Beyond '
8 H Dori Monsang Store-i(egper ‘S‘I “1Chandel 15-Feb-01 BA Gocz Goxd Good Good Gooi! No . l;:;u‘o . f
: S o ) ' Very Very Beyon
 [Gsinng tinchuila|LDC ST Prntaliis | 21reb01 | BA | Good | OF 0 TN Goog | Goog No Docts o /
10 v, ngotomta s Store-K opc (rmphaiwest | 105w0r | pse | YV | cow Gooi | Good | Good No | Dyond
. Ingolom¥a S. re- 2 al Wes - Sc. Good : 00
3. Ingotom . Keeper L p : ] _ Good ood | J Poubt
\ FN . - c .
™ . CJ) . /( \/\_‘//Y{ ‘(_\"“ ﬁ; o ] )
L A © g i
L Sovn g o SV ez / s . 7’" . :
\“{:)YMZ::;.» - < P e=\SIEY 3l (o T ) ; , L’? /
= ”";(f‘:{;“ ‘ Y:""“‘ 'g\)ﬂmz () ‘} 1 c\\e! g ff}) k (W] < Ap\‘ VA \’9)/ - /‘\ . 4\-—5""\ a
ey ,9«,_,, SEATE / &c 3) / v -
o : //J' Ci/' ‘V’V\Cﬂ ]
- l/ ! : '
. AT ., <
: S \ETL
f - \\'\;‘ \_\‘/_. .

| N

=t Rgnch

TS

o ——

~w o~y



it At

- 9" 5/ —

' : '~ ' : ANNEXURE- B.
NAVODAY4 VIDYALAYA SAMITI :: REGIONAL OFFICE :: SHILLONG. -

Declaration of Probation Period.
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ANNEXURE - 7

&

ASSESSMENT REPORT ON PROBATIONARY TEACHING STAFF
QNCLUDING PRINCIPAL) OF NAVODAYA VIDYALAYA S

33 MONTHLY / 22 MeNEHLY PROBATION / SPECIAL PERFORMANCE

v REPORT
INSTRUCTION READ CAREF‘ULLY

Each officer's ability and fitness in his present occupation or for promotion may be
appraised with a reasonable degree of accuracy and uniformity, through this report. The
assessrment requires the appraisal of an Officer in terms of his ACTUAL
PERFORMANCE. It is* essential therefore that snap judgment be replaced by careful
analysis as you are building up administrative leaders of tomorrow.

Please follow these instructions carefully: -

1. Disregard your general impression of the officer and concentrate on one factor at a
time. ,

Study carefully the implications of each factor.

When assessing an officer, call to mind instances that are typical of his work and
way of acting. Do not be influenced by UNUSUAL CASES, which are not typical.

4. Make your assessment with the utmost care and thought. DO _NOT ALLOW
' PERSONAL FEELINGS TO GOVERN YOUR ASSESSMENT.

After you have given your assessment for each factor, please sum up your general
views abouf the officer ndicamig it dny damenax fu&‘i()i‘*‘ p»iﬂwia:‘iy Twom«
slated o his INTEGRITY and AR

Ut o himy

n

PART -1
PERSONAL DATA
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1. Name of Probationer
Date of Birth

Educationai Qualification

> owon

Date of Appointment as
Probationer

5. Date on which the
probationary period wil-be /
was completed
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6. Details of extensions of
probation, if any:

7. Vidyalaya (s) in which
employed during the year

8. Period of absence from duty
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on leave, etc during the year

8. Details of In-service training
course / Workshops attended
during the period

10. Total experience prior to
appointment on probation
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Performance Factors

Performance Grade

Exceeds
Requiremerits
of this Job»

Meets fully
i Requirements
of this Job

Just Meet
Requirements
of this Job

Partially Meets
Requirements
of this Job

Require
cf this «

Does oo

MENTAL CAPACITY
Efforts made to acquire

‘| knowledge relevant to job

Analytical Ability

v/

Power to Grasp

Spirit of Enquiry

v
v
Vi

@ |p o

Power of Expression
a) Oral
b) Written

AN

Sense of Responsibility

N|o

| Ability to participate in

discussions and seminars

WORK HABITS AND ATTITUDES

Aptitude

interest in work

Promptness

Initiative

Originality

Self Reliance

Manner of per‘férmance (whether
methodical & Orderly)

Thoroughness

]

Punctuality

SONSREENENEINN

Cloim| ~N{O oD [N |~

Resourcefulness

—.

STABILITY
Poise

Fairness

Dependability

ABILITY TO GET ALONG
Tact

Dealings with:

a)  Subordinates
b) Fellow-officials
¢)  Superiors

d)  Public

.R&ﬁ

Ability to inspire others

Ra kR

ABILITY TO MANAGE

Quality of Judgment

Decision-making

Ability to plan & Programme

Vi

Direction & Control

O > |WIN|—

Ability to evaluate the work of
individuals and projects or
schemes

Rl ey,

PHYSICAL FITNESS

State of health, Sportsmanship
etc
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COMMENTS
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Decisions if any taken regardlng v
fitness for drawing- 1% / 2%
increments (Where applicable)
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Designation:

Date:

PART 1l

REMARKS OF THE DEPARTMENTAL PROMOTION COMMITTEE
(To be filled by the commlttee when case is referred to it)

HECOMMENDATION WHETHER THE l"ROBATlONER
i Is flt for Retention / Confirmation: ,

ii. Should be watched for a
further perlod here list
what -improvements are
required in the probationer
and specify thg period for
which he is to /oe watched
further). _—f—

Should be discharged from
Government service (here

give reasons for
recommending this course
of action) ‘

; ﬁo |
(Slq ature ofth Chair an)

Departmental Promotion
Committee
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

In the matter of :

Original Application No.238/2009

Jitendra Mudgal
cereenenen. Applicant.
-Vs- ‘
The Union of India and Ors.
<veenenene. RESpONdents.
-And-
: M : In the matter of :
" |
% - A Rejoinder filed by the applicant.
5|2
oo’

REJOINDER

L, Sri Jintendra Mudgal, aged about 35 years, son of Late Rajendra Prasad

~ Mudgal, resident of 16 Biswa Sakha Colony, Khargone (West Nimar), Madhya

Pradesh do hereby state as follows :

1.  ThatI am the applicant in the instant original application and as such I am

well acquainted with the facts and circumstances of the case.

2. That I have gone through the written statement filed by the respondent

No.2, 3, 4 and 5 understood the contents thereof.

3.  Thatsave and except what has been specifically admitted herein, all other
averments and submissions made in the written statement shall be deemed to
have been denied by the applicant and the applicant does not admit anything

which is contrary to and inconsistent with the record of the case.

Contd. to...2
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4.  That the statements made in paragraphs‘3(i) and 3(i1) of the written
statement deal with the appointment of the applicant and as such he has no
comment in this regard. The applicant stoutly denies the averment made in
paragraph 3(ii1) of the written statement where it is stated that since his
appointment his service was not satisfactory and he was not performing his
duties sincerely. In fact the applicant had been discharging his duties sincerely
since his date of joining till 21-10-2009 on which date he was relieved from his
service. The sincerity of the applicant was also appreciated by the school au-
thority. He was the class teacher and house master. Heiperformed escorting
duties. He was also a member of the staff welfare committee. No objection

whatsoever, was raised by the school authority at any point of time.

5.  That as regard the statement made in paragraph 3(iv) of the written

statement the applicant begs to state that he was never informed by the
respondents that the meeting of the Departmental Promotion Committee held
that his probation period was extended for one more year only to give him a
chance to improve his performance. In fact, his probation period was simply
extended for one more year which is clear from Annexure-4 of their written
statement. As such, the contention raised by the respondents in paragraph 3(iv)

of their written statement is not based on any record.

6. Th_af as regards the statement made in paragraph 6 of the written statement
the applicant reiterates his stand made in paragraph 6.5 of his original

application.

- 7. That the statement made in paragraph 7 of the written statement is stoutly

denied by the applicant and in this respect he reiterates the contention taken by
him in paragraph 6.6 of his original application. Apart from it the applicant

begs to state that the respondent Samiti has imposed some preconditions upon

- the persons appointed in respondent's school as probationer which 1s bad in law

as there is no scope for negotiation for the probationer on the issue of their

termination.

Contd. 10...3
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8. That with respect to the statement made in paragraph 8 of the written

statement the applicant begs to state that he had been discharging his duty with
utmost sincerity since his date of joining. Even then the then Principal of the
Jawahar Navodaya Vidyalaya, Go_laghat issued an Explanatory Note to him

with a purely vindictive manner, in response whereof he submitted his reply.

9.  That the applicant stoutly denies the statement made in paragraph 8(1) of
the written statement. In this regard the applicant begs to state that in the
academic session 2006-2007, no teacher of Jawahar Navodaya Vidyalaya,
-Golaghat was maintaining the lesson plan and as a result, no one could submit
the same in that academic year. It is to be mentioned here that along with his
other colleagues, the applicant also maintained a daily diary. He submitted his
daily diary before the Principal regularly which was countersigned by the
Principal. Normally, the teachers keep-the diary in their own custody. The
applicant also kept this diary in his custody, but, unfortunately, the same has
been destroyed by termite in his quarter within the school premises during the
summer vacation in the month of April-May, 2009. It is known to all including

the Principal of the School and the senior most teacher.

10. That with regard to the statement made in paragraph 8(2) of the written
statement the applicant begs to state that he submitted annual plan, lesson plan,

teacher's diary etc. in the academic session 2007-2008 after 05-07-2007.

11. That with respect to the statement made in paragraph 8(3) of the written
statement the applicant begs to state that he submitted the students note book
as asked by the Principal a bit late i.e. after 05-07-2007.

12.  That the applicant denies the averments made in paragraph 8(4) of the
written statement. He taught English always in English. It is pertinent to
mention here that some time he explained in Hindi only for convenience of the

students as some of the students coming from vernacular medium could not

Contd. to...4



other than in English, but, he did it in greatér interest of students.

13. That the applicant denies the averments made in paragraph 8(5) of the
written statement . Academic session of Jawahar Navodaya Vidyalaya starts
from the month of April/May. But the applicant joined in service on
15-07-2006. As a result, he could not complete the whole syllabus for
2006-2007 in due time. But he completed the same much prior to the Board
Examination. The respondents have brought a concocted allegation that due to
non-completion of applicant's syllabus in scheduled time in the year 2006-2007
one girl student failed in applicant's subject in CBSE Board Examination. This
.allegaﬁon is not based on any logic. Because, apart from her every student
performed well in his subjéct. This fortifieshis efficiency.

The applicant denies the statement made by the respondents about his
performance reflected in the 11 and 22 monthly assessment report. These
reports were made after elapse of a long period from the scheduled time. Hence,
it is clear that all these reports are nothing but after thought of the respondents
so as to convict the applicant for no fault on his part. The applicant humbly
begs to state that neither in the minutes of the DPC nor in the office order dated
28-02-2008 it is mentioned that applicant's probation period has been extended
for one more year only to give him a chance to improve his performance. Hence,
the falsity of the statemenf made in last part of paragraph 8 of the written

statement is fortified by these two documents.

14. That with respect to the statement made in paragraph 10 and 11 of the
written statement the applicant begs to state that the monthly assessment
reports are not prepared by the authority after proper verification of
performance. It can be assumed from the reports that these are stereo type
reports only. All these are the result of biasness only to convict the applicant.

All these are the result of respondents' vindictive motive. This vindictive

Contd. to0...5
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motive is clearly reflected in the Annexure-A annexed with Annexure-6 of the

Guwahati Bench

written statement. Here applicant's performance is shown as good in 2006-2007,
Average in 2007-2008 and Bellow Average in 2008-2009. Normally,
performance of a teacher gradually improves. But, in SPR/ACR applicant's
performance has beeri shown as gradually declining. This fact has established
the motive of the respondents to punish the applicant. Apart from it, the
fespondents have not followed the piovisio_ns of Central Civil Service

(Temporary Service) Rules, 1965 while terminating the applicant.
15. That with respect to the submission made in paragraph 12 of the written
statement the applicant begs to state that the respondents have misconceived

the fact as well as legal provisions relating to termination of an employee.

16. That with respect to submission made in paragraph 14 and 16 of the

written statement the applicant begs to submit that he is entitled to the relief

sought for in the present original application.
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VERIFICATION-

I, Sri Jitendra Mudgal, son of Late Rajendra Prasad Mudgal, aged about 35
years, resident of 16 Bishwa Sakha Coiony, Khargone (West Nimar), Madhya
Pradesh do hereby state that I am fche applicant of this case and am well ac-
quainted with the fécts and circumstances of this case. The statements made in
paragraphs 1, 2, 3, 4, 5, g, 9, 10, 11, 12 ond 14
~are trﬁc to my knowledge and belief and those made in paragraphs ¢ |
od 15 are true to my information derived from
‘records which I believe to be true and rests are my humble submissions before

. this Hon'ble Tribunal.

/

IWE]



